
9

BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
AT CHENNAI

Original Application No' 274 ot 2024 (SZl

IN THE MATTER OF
The Tribunal on its own motion Suo Motu

based on the news item Published in

Dinamalar, Chennai Edition dated

25.09.2024 titled, "Dumping of 05 tons of
medical waete in Pallavaram Eri"

Versus

Tamil Nadu Pollution Control Board
& Ors.

IhITEX

.Appellant

...Respondent(s)

Sl.No. Date Description Pg. No.

1 12.12.2024 Reply of the 6th ResPondent t

2 Ledger Account for M/s. Ashok Waste

Paper Mart for the Period between

01 .04.2019 and 1 5.A6.2A24

R1 a

3 u.a4.2022 Agreement of the Respondent with

M/s. G.J.Multi Clave (lndia). Pvt., Ltd.

4n1&

4 01.07.2024 Agreement of the 6tr Respondent with

M/s. Srinivas Waste Management

Solutions Pvt. Ltd

R3 't5

Details of Bio-Medical Waste generated

and segregated, maintained bY

housekeeping department of the 6th

respondent

R4 21

6. Collection Slips issued bY M/s G.J.Multi

Clave (lndia). Pvt., Ltd., acknowledging

the collection of segregated Bio-Medical

Waste from the 6th ResPondent

R5 31
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7 Ledger Account of Mls. G.J.Multi Clave

(lndia). Pvt., Ltd., for the period between

01 .04.2018 and 25.10.2024

R6 s2

8 Ledger Account of M/s. Srinivas Waste

Management Solutions Pvt. Ltd. for the

period between 30.A6.2A24 and

31.10.2024

R7 86

26.O9.2024 Complaint given by 6th ResBondent R8 87

10 17.10.2024 Show-Cause Notice issued bY the

Respondent

1st R9 91

11 17.10.2024 Directions issued by the 1st Respondent R10 g3

12 25.10.2024 Repty to the show cause notice issued

by 6tn Respondent

R11 97

The documents filed above are certified as true copies of their respective

originals.

Dated at Chennai on this the 12th day of Decembgr,2Q24

\S^$.
Counsel for 6th Respondent



BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTH ZONE, CHENNAI

Original Application No. 274 ot 2A24 $Zl

IN THE TUATTER OF

The Tribunal on its own motion Suo lMotu

based on the news item Published in

Dinamalar, Chennai Edition dated

25.A9.2A24 titled, 'oDumping of 05 tons of
medicalwaste in Pallavaram Eri"

Versus

Tamil Nadu Pollution Control Board
& Ors.

..Appellant

..Respondent(s)

REPLY ON EHALF OF THE 6th PONDENT

l, Dr.S.Asokan, Son of Late.P.Semparaya Gounder, Hindu, aged about 67

years having my office at Mis, GEIM Hospital & Research Center Pvt. Ltd",

S.No.22712C2, h/lcR tVlain Road, Perungudi, Chennai - 600 096, cjo hereby

solemnly affirm and sincerely state as follows:-

1. I am one of the Directors and CEO of the 6th Respondent Hospital. As

such I am well acquainted to the facts of the case from the records. I am filing

this reply on behalf of the 6th Respondent herein.

2. lt is submitted that the 6th Respondent is an internationally renowned

hospital and is knoyrn to have introduced laparoscopic surgery in Southern lndia

foi' the first tirne in 1991. tt is submitted that its founder chairman

Dr.C.Palanivelu has been an avid teacher and an innovator in surgery anc in

recognition of that, the Govt. of lr"rdia has awarded the prestigioirs Dr.B.C.Roy

Award twice by the President of lndia, once in the year 2008 and another during

xl

. S. ASOKAN, M.S.,
Director-CEO

GEM Hospital & Research Centre Pvt. Ltd.
S. No:22712C2, MGR Main Road,

Perungudi, Chennai -600 096.

ihe year 2015
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A. it is submitted that he has been the President of sevei'al national and

!nternational sur"gical societies which include the prestigious, 90 yeai"s old

Association cf Surgeons of lnciia. lt is submitted that 6th Respondent's mission

is to carry out his vision of treating patients in an ethical way and running the

hospital with strict compliance of all the applicable laws. lt is submitted that the

6th respondent has not violated any of the legal requirements and compliances'

4. it is submitted that for the disposal of General Solid Waste generated byt

this Respondent Hospital, this Respondent engaged the services of l\I/s. Ashok

Waste Paper fu{art represented by its Proprietor - R.Ashok Kumar at No.10A,

Valluvar Street, West Jones Road, Saidapet, Chennai - 600 015. This

Respondent Hospital is producing its Ledger Account for IVI/s. Ashok Waste

Paper hllart for the period between 01.04.2019 and 15.A6.2A24 as Annexure

R-1. lr is submitted that they have been collecting General Solid Waste from

this Respondent Hospital and other Hospitals also, and thereafter have been

disposing it by following the procedures for Solid Waste Disposal.

5. it is submitted that this Respondent Hospital initially entered into an

AEreement on 01.02.20'19 with one M/s. G.J.lVlulti Clave (lndia). Pvt., Ltd., for

collection, transportation, treatment and disposal of bio-medical waste

generated by this Respondent Hospital. The Agreement lras renewed en

U .A4.2022for a period of 3 years, ending by 31 .03.2CI25. The Agreement dated

01.04.2CI22 is produced as Annexure R-2.

6. lt is submitted that when the services of the said Mls. Ashok Waste Paper

llart was not satisfactory, this Respondent Hospital terminated their services

during June, 2A24.lt is submitted that later, this Respondent Hospital entered

into a General Solid Waste N/lanagement Agreement on 0'1 .07.2024 with lM/s.

Srinivas Waste hlanagement Solutions Pvt. Ltd., to transport the segregated

wet and dry waste from this Respondent Hospital. lt is submitted that this

Agreement is valid upto 23.06.2A25. The Agreement dated U.A7.2A24 is

xl-

Dr. S. ASOKAN, u.s.,
Director-CEO

GEM Hospital& Research Centre Pvt. Ltd.
S. No:22712C2, MGR Main Road,

Perungudi, Chennai -600 096.

produced as Annexure R-3.
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6. it is submitted that Bio-fVtedical Waste generated from the Hospital were

collected every day, segregated into various categories viz., red, yellow, blue

and sharp etc., and handed overto [/lls. G.J.lVlulti Clave (lndia). Pvt., Ltd., for

transportation, treatment and disposal of Bio-lVledical Waste generated by the

Hospital. The details of Bio-tVledical Waste generated and segregated,

maintained by housekeeping department of the 6th respondent from 01.01 .2424

and 23. 1A.2A24 is produced as Annexure R-4. The daily Bio-t\llecjical Waste

Collection Slips issued by lVlls. G.J.N/lulti Clave (lndia). Pvt., Ltd., acknowledging

the collection of segregated Bio-lVledical Waste from 01 .U.2A24 to 31 .10-2A24

are produced as Annexure R-5.

T. it is submitted that the 6th respondent has been periodically making

agreed payments to both tVI/s. G.J.tvlulti Clave (lndia). Pvt., Ltd., and l\llls.

Srinivas Waste ltlanagement Solutions Pvt. Ltd. This respondent is producing

its iedger account of tM/s. G.J.tt/ulti Clave (lndia). Pvt., Ltd., for the period

between A1.04.2A18 and 25.1A.2CI24 as Annexure R-6 and producing its leciger

account of Mls. Srinivas Waste [Management Soiutions Pvt. Ltd. for the period

between 30.06.2024 and 311A"2A24 as Annexure R-7.

B. lt is submitted that this respondent was shocked and also surprised to

see the newspaper reports about the dumping of General Solid Waste in

Pallavaram Lake alleged to be dumped by a few hospitals and the respondent

hospital's name also had been included. This Respondent respectfully submit

that the rnaterials found in the Pallavaram Lake Area was only General Soiiej

Waste and this Respondent has never dumped any waste either general waste

or Bio l\ledical Waste anywhere other than handing them over to the approved

contractors.

g. it is submitted that irnmediately on coming to know about this, this

respondent lodged a complaint against M/s. Ashok Waste Paper lMart, on

26.A9.2024 with the lnspector of Police, Taramani Police Station and the same

came to be taken as C.S.R.No.745l2A24.lt is submitted that e police

xl-

OKAN, rrl.s.
Director-CEO

GElr4 Hospital & Research Centre pvt. Ltd.
S. No:227 /2C2, MGR Main Road,

Perungudi, Chennai-600 096.
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authorities, after conducting preliminary inquiry, the lnspector of Police,

Tararnani Police Station, registered the complaint in Crime No.225124 under

Sec.272 of BNS on 28.1A.2024. This Complaint dated 26.09.2G24 made by this

respondent is produced herewith as Annexure R-8.

10. it is submitted that while so, the 1st Respondent herein issued a show-

cause notice dated 17.10.2A24 under Sec.5 of Environmental (Protection) Act,

1986 for the violations of provisions of Bio-lVledica! Waste [\llanagement Rules,

2016. The show-cause notice dated 17.102A24 is produced herewith as

Annexure R-9. lt is submitted that on the same day, the 1't respondent herein

issued directions under Sec.5 of Environmental (Protection) Act, 1986. The

Directions of the 1't Respondent under Sec.5 of Environmental (Protection) Act,

1986 dated 17 .10.2824 is produced herewith as Annexure R-10. lt is submitted

that this respondent on 25.10.2A24 submitted a reply to a show-cause notice

with the 1=t respondent. The reply to the show-cause notice of the 6th respondent

is produced herewith as Annexure R-11.

11. it is submitted that this respondent has complied with the directions

issueC by the 1st respondent herein and in fact, intimated the compliances of

the same to the 1't respondent in the reply dated 251A.2024. lt is further

submitted that this respondent never violated the provisions of Environmental

{Protection) Act, 1986 and Bio-l\fiedical Waste frilanagement Rules , 2416 and

always cornplied with the legal requirements.

12. lt is submitted that this Respondent Hospital is respectfully submitting the

status of compliance of the directions issued by the 1st respondent dated

i7.1CI 2024, as on date as follows.

Dr. S. ASOKAN, u.s.,
Director-CEO

GEM Hospital & Research Centre Pvt.
S. Na:22712C2, MGR Main

Sl.No Directions issued Compliance status
I
I The HCF shall comply with the

BMWM Rules, 2A16 as amended in

2018 at all times

This Respondent follows the

BIVIWM Rules, 2016 completely in

letter and spirit.

Perungudi, Chennai -600 096.
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2 The BNIW generated from the HCF

shall be disposed only through

Common Bio fMedical Waste

Treatment Facilities and shall

ensure that no BIMW is disposed

unauthorized/mixed with solid

waste

This Respondent is disposing their

BIUW only through the government

approved contractor lVlls. G.J. Multi

Clave (lndia). Pvt., Ltd., and are

ensuring that the BIMW does not

get mixed with the general solid

waste

3 The HCF shall ensure that the Bl\4W

is segregated in colour coded bags

at the point of generation in

accordance with Schedule I prior to

its storage, transportation, treatment

and disposal to CBI\IWTF

This Respondent assures that they

segregate the BIVIW in colour

coded bags at the place of

generation in accordance with the

schedule l, prior to its storage and

dispose with the help of l\llls.

G.J.ltlulti Clave (lndia). Pvt., Ltd.

The data regarding the same is

maintained.

4 The HCF shall ensure that the

recyclable contaminated waste and

glass wares shall be sent to the

CBMWTF only for further treatment

and disposal; and the details of the

record for the same shall be sent to

the Board every month.

This respondent is imparting

necessary training in this regard to

all its staff periodically the records

are maintained

Dr. S. ASOKAN, u.s.'
Director-CEO

GEM Hospital& Research Centre Pvt. Ltd'

S. No:227l2C2, MGR Main Road,
Perungudi, Chennai'600 096'

5



tr
J The HCF shall maintain and uPdate

on day to daY basis the bio-medical

waste management register and

display the monthlY record on its

website according to the bio-medical

waste generated in terms of

category and colour coding as

specified in Schedule l.

This Respondent Hospital has

uploaded the particulars for 2A22-

23 in the website. For the Period

2023-24, the hard coPY has been

submitted.

6 The HCF shall Provide Periodical

training to all its health care workers

and others involved in handling of

BIIW

This respondent has been

imparting necessary training in this

regarcl to all their staffs periodically.

7 The HCF shall ensure the bar coded

colour bags issued bY CBMWTF are

used only for disposing of BMW and

shall maintain record for Bar coded

bags obtained and disPosed to

CBIVIWTF.

This Respondent HosPital is using

the bar coded colour bags issued

by CBMWTF only for disPosing the

Bl\lW and is maintaining records for

the same.

Dr. S. ASOKAN, u.s.,
Director-CEO

GEM Hospital& Research Centre Pvt. Ltd.
S. No:227I2C2, MGR Main Road,

Perungudi, Chennai-600 096.
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I The HCF shall segregate and store

the plastic waste generated

accordance with the SWI\I Rules,

2016 and handover segregated

wastes to authorized waste

processing or disposal facilities or

deposition centres either on its own

or through the authorized waste

collection agency; and the records

for the same shall be sent to the

tn

Board every month

This respondent has been

engaging tVl/s. Ashok Waste Paper

lVart for disposing the general

waste and have been paying them

Rs.24,500/- per month regulariy

from December, 2A1g totalling a l

sum of Rs.13,66,7501-. From July,

2424, this Respondent Hospital has

engaged IM/s. Srinivas Waste

Management Solutions Pvt. Ltd.,

and have been paying them

regularly for their services. This

Respondent has the data about the

quantum of material these

companies have been taking from

this Respondent's Hospital.

o The HCF shall register in the

TNPCB Bio Medical online web

portal (OBIMWhXS)/mobile app, shall

provide the pick-up request only

through the app/web portal and shall

use the app on daily basis for report

generation

This Respondent assures that they

will use TNPCB Biomedical mobile

fully and continuouslyi app

Dr. S. ASOKAN, ur.s.,
Director-CEO

GEM Hospital& Research bentre pvt. Ltd.
S. No:227t2C2, MGR fr4ain noaO,

Perungudi, Chennai-600 096.
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Therefore this Hon'ble Court is humbly prayed that this Hon'ble Tribunal

may be pleased to close the above Application and thus render justice.

xl-

Dr. S. ASOKAN, M.s.,

Solemnly affirmed at Chennai

On this the 12th day of December,

2024 and signed his name

ln my presence.

Dire;tor.CEO
uoBEffiR&MEentreGEM Pvt. Ltd.

S. No:227 12C2, MGR Main Road,
Chennai-600 096.

ADVOCA HENNAI

R..Lc*tDzuart
,z>log
Nt: %L, L. L,

Ur*t -
*fr,q
bt
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Gem Hospital and Research Centre (Ghennai)
45A, Pankajamill Road

Rarnanathapuram

9g$qalolg

Ashok Waste Paper Mart
Ledger Account

1-Apr-19 to 30-Sep-24

Particulars
I

Vch Type Vch No. Debit Credit

24-Dec-,l9 Dr
26-Dec-19 f,1
15-Jan-20 Dr
21-Jan-20 Cr
30-Mar-20 Dr

Dr

Hospihl Repairs & Mainbnanss Charges

lndian 0vorseao Bank .1136 / 0200 I 0000 / 175

Hospihl Repairs & Maintenance Charges

lndian Overseas Bank -1836 I 0200 ,0000 , {75

Hospihl Repairs & ffiainbnanee Chrrges

Hospihl Repairs & Hainbnanee Charges

Journal
Fayntent
Journal
Payment
Journal
Joumal

J1391
toB/P-1299

J',t710

toB/P-1462
J2330
J2331

roB/P-017
J0044

J171
loB/P-183

J271

to9tP-274
J472

roB/P-400

roB/P-538
J1015

roB/P-78s
J1113

loBlP-960
J1524

toB/P-1240

loB/P-1270
J2063

22,54O.00

26,500.00

24,500.00

24,500.00

24,500.00

49.000.00

36,750.00

24,500.00

24,500.00

24,500.00

24,500.00

24,500,00

24,500.00

24,500.00

24,500.00

24,500.00
24,500.00

14-Dec-2C

31-Dec-20
12-Jan-21

31 -Jan-21

12-Feb-21

28-Feb-21

8-Mar-21

31-Mar-21

1-Apr-20
'13-Apr-20

30-Apr-20
31-May-20

16-Jun-20

3SJun-20
t 6-Jul-20
30-Jul-20

18-Aug-20
30-Aug-20
1 0-Sep-20
30-Sep-20
16-0ct-20
3'1-Oct-20
't 1-Nov-20

3&Nov-20
7-Dec-24

1-Apr-21

2GApr-21
3O-Apr-21

1$May-21
31-May-21

15-Jun-21

30-Jun-21

Dr

Cr
Dr
Dr
Cr
Dr
Cr
Dr
Cr
Dr
fr

Dr
Cr
Dr

Dr
Cr
Dr

Dr
Cr
Dr
Cr
Dr
Cr
Dr

Cr Closing Balance

Opening Balance

lndian 0wnoas Brnh .1i36 I 0200 , t0g0 I 475

Hospiial Ropairs & Illainbnanoa Charges

Hospibl Repairs & Idainbnance Clurges
lndia.c Qvqrsagl Bank -1930 I 0?00 ,0000 , {76

Hospibl Repairs & Maintenance Charges

lndian Overseas Bank - 1 9lE / 0100 I 0000 / {76

Hospitat Repairs & lflainbnance Charges

Indian 0verseas Bank - 1336 / 0200 , 0000 / 176

HospiEl Repairs & Mainbnanco Charges

lndian 0vErsqeq Brt .'19!0 / 0?!0 { Qq00 ,l 475

Hospihl Repairs & Mainbnanco Charges

lndian 0yerssas Bank - 1336 I 0200 , &00 I {75

Hospihl Repairs & irlainbnanca ehatges

lndian 0versnas Bant . l93B / 0200 , 0000 I 476

Hospital Repairs & $aintEnance Charges

lndian 0voneas Bank - 1935 / 0200 , 0000 , 17t

lndian Orsrseas Bank -1936 I 0200 ,0000,175

lndian 0verssas Banh - I 938 / 0200 I 4000 , {7$

Hospihl Repairs & Maintenancs Chrrges

lndian 0vorseas Brnk - 1936 / 0200 , m00 ,175

Hospital Repairs & Mainbnanos Chargas

lndian 0vcneeq Baalt .1930,0?00 i 0000 I {16

Hospital Repairs & Maintenanoe Gharges

lndien 0vErseas Bank - 1938 I 0200 , 0000 I {75

Hospital Repairs & lliaintenance Charges

Cr Ctosing Balanco

Payment
Journal
Journal
Payment
Journal
Payment
Journal
Payment
Joumal
Payment
Joumal
Payment
Joumal
Payment
Journal
Payment
Receipt
Payment
Journal
Payment
Joumal
Payment
Journal
Payment
Journal

* *_19p!9_0!____- - git,ooo.oo---:d{do0:qn

49,000.00

49,000.00

24,500.00
24,500.00

24,500.00

24,500.00

24,500.00

36,750.00

24,500.00

24,500.00

24,500 G0

24,500.00

24,500.00

24,500.00

24,500.00

24,500.00

24,500 00

24,500 00

*r
Cr
Dr
Cr
Dr
Cr
Dr

Openlng Balance

lndian 0vqrssas Brnk - 1t36 I 0200 ,0S00 , {16

House Keeping Sorvice Chergas
lndian Oversoas Brnk .1t30 I 0200 I 0000 , 176

House Koeping $qrviCe Qhargec
lndian 0uersaas Bank -'1335 / 0200 , S000 , {?5

Houss Keeping $erviae Gharges

Carried Over

Payment
Journal
Payment
Journal
Payment
Journal

3,55,250,00 3,79,750.00

___ 24,500.09

__-_9:_79,750.00 3,79,750$

24,500.00

24,500.00

24,500.00

24,500.00

73,500.00 98,000.00

continued
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Gem Hospital and Research Centre (Chennai)
Ashok Waste Paper Mart Ledger Account : 1-AQr-19 to 30-Sep-24 Page 2

Date -". Particulaq -**_y$ fype Vch No, *-- Credit

Brought Fonruard 73,500.00 98,000.00

1*Jul-21 Cr tndian0valsulB$t.1$Sl0200lm00l{I6 Payment 24,500,00
31-Jul-21 Dr House Keeping Ssrviee Charges Journal 24,500.00
7-Aug-21 Cr lndisn0y!$r8Brnk.l936l020{1000{l{76 Paymant 24,500.00

31-Aug-21 Dr House Keeping Servics Chargos Joumal 24,500.00
13-Sep-21 Cr lndian0verseasBank.t936/0200,0000,U6 Payment 24,500.00
30-Sep-21 Dr House Keeping Service Chergas Journal 24,500.00
11-Od-21 Cr lndianOveraas Banl'19361020010000,475 Payrnent 24,500.00
31-Oct-21 Dr House Keeping Service Chargos Journal 24,500.00
12-Nov-21 Cr lndian0varsaasBant,t93S/021X!r0000rf75 Payment 24,500.00
30-Nov-21 Dr House Kooping Service Charges Journal 24,5m.00
21-Dec-21 Cr lndian0vorsaasEank.lg36/0200i00001475 Payment 24,500.00
31-Dec-21 Dr House Keeping Service Charges Journal 24,5AO.AO
13.Jan.22 Cr Gem pharmacy Chennai Joumat 24,500.00
31-Jan-22 Dr House Kaeping Expenses Joumal 5,000.00

Dr Houss Koeping Servico Chargos Joumal 24,500.00
1o-Feb-22 Cr lndian0vgrssasBank-1936/020010000/{75 Payment 29,500.00
28-Feb-22 Dr House Keeping Service Charges Journal 24,500.00

8-Mar-22 Cr lndien0vsrsersBank-1936102$r0000,476 Payment 24,500.00
31-Mar-22 Dr House Keaping Service Charges Joumal 24,500.00

1-Apr-22
18-Apt-22
30-Apr-22
9-May-22

31-May-22
13-Jun-22
30-Jun-22

13-Jul-22

31-Jul-22
18-Aug-22
31-Aug-22
1*Sey22
30-Sep22
10-Oc1-22

3'l-Oct-22
10-Nov-22

30-Nov-22
1-Dec-22

13-Dec-22
31-Dec-22
12-Jan-23
15-Feb-23

Payment
Journal
Payment
Journal
Payment
Journal
Payment
Joumal
Payment
Journal
Payment
Joumal
Payment
Journal
Payment
Journal
Joumal
Payment
Journal
Payment
Joumal
Payment
Journal
Journal
Payment
Joumal

24,500.00

24,500.00

24,500.00

24,500.00

24,500.00

24,500.00

24,500.00

24,500.00

25,000.00

24,500.00

25,000.00

24,500.0028-Feb-23
1-Mar-23

15-Mar-23
31-Mar-23

Cr Closing Balance

Opening Balance
lndirn Overseas Bank -1936 / 0200,0000 r47t
House Keeping Service Chrrgas
lndian Overseas Eank .1936 I 0200 t 0000 t175

Houge Kecping Servicq Qharg*s
lndian Ovsrseas Bank -1336 / 0200 ,000{}, {75

Housa Keoping Sorvice Gharg*e
lndian Overssae &nt .1938 / 020{ ,0S0, {?t
Houss Keeping Servics Chargrs
lndian 0verseas Bant . 1938 I 0200 I 0000 , {75

House l(aeping Sqrvice Charggg
lndiar 0verssas Bank - 1936 / 0200 I 0000 I t75

House Kooping Service Chargas
lndian 0varsaas Eank .1336 I 0200 ,0000 , {75

Houso Keeping SErvice Charges
lndian 0versaas Bank - I 938 / 0200 , 0000 I 478

Hqusq Keqping $eryisE C!ra.$qs
TD$ Payable Contract
lndian 0voreas Bank - 1936 I 0200 ,0000 , 175

Houes Kaeping Service Charges
lndian Ovsrseas Bank - 1936 I 0200 , 0000 ,175

House Kaeping Service Chargss
Indian Qversaas Eanh - 1930 | qa00 , 000C | 416

House Keeping Service Charges
TD$ Payable Contract
lndian 0yorseas Bank - 1338, / 0200 , 0000 / {7t
House Keeping Servioe Chargos

Dr

Cr
Dr
Cr
Dr
Cr
Dr
Cr
Dr
Cr
Dr
Cr
Dr
Cr
Dr
Cr
Dr
Cr
Cr
Dr
Cr
Dr
Cr
Dr
Cr
Cr
Dr

2,99,000.00 3,23,500.00
00

24.500.00

24,500.00

24,500.00

24,500.00

24,500.00

24,500.00

24,500.00

24,500.00

500.00
24,500.00

24,500.00

24,500.00

500.00
24,500.00

25,000.00

2,95,000.00 3,20,000.00
25,000.00

g"zopoooo3"zo,ooooo
Cr Closing Balance

continued
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Gem Hospitaland Research Centre (Bhennai)
Ashok \4laste Paper!4art Ledger Accoult : 1-Apr-19 to 30-Sep-24 Page 3

*-*qe!..--""PjI!!9"I!9tr*--""._v_q[fw-e--_Y9h]!9.'-_---'Deblt-Credit
25,000.00

30-Apr-23
1G&lay-23
3SMay-23
'13-Jun-23

30-Jun-23
15-Jul-23

31-Jul-23
14-Aug-23
3'1-Aug-23

14-Sep-23
30-Sep-23
16-Oct-23

31-Oci-23
'15-Nov-23

30-Nov-23

1 5-Dec-23
1-Jan-24

31-Jan-24
7-Feb-24

1-Apr-23
17-Apr-23

12-Feb-24
28-Feb-24
14-Mar-24

31-Mar-24

Dr

Cr
Cr
Dr
Cr
Dr
Cr
Dr
Cr
Dr
Cr
Dr
Cr
Dr
Cr
Dr
Cr
Dr
Cr
Cr
Dr
Dr
Cr
Cr
Dr
Cr
Dr

Opening Balance
TDS Payable Gontract Joumal

lndirn 0wrsms Bank -193$ I02{10,0000I{76 Fayment

Houso Koeping Servics Chargos Joumal
lndian 0varsaas Bank - tt38 t 02lXl ,0lm ,475 Payment
Houso Keeping Service Charges Journal
lndian Ovorseas Eank - 1936 I 02M, 0000, 175 Payment
Houso Koeping Service Charges Journal
lndian Overseas Bank - 't336 I 0200 I 0000 , 1I{ Payment
House Koaping Service Charggs, Journal
lndian Oversoas Bank -193E/0200 I0000 I175 Payment
House Keeping Service Charges Journal
lndian Oversaas Bank - 1938 / 0200 , 0000 I 175 Payment
House Keeping Service Ghargas Journal
lndian 0verseas Bank - 1936 / 0200 ,0000 l4?5 Payment
House Keeping Service Charges Joumal
lndian Oversors Bank - ,1938 

I 0200 / 0000 I175 Payment
HsUsg Keeping $erviqe Ch,a.rggq Journal
lndian 0varsaas Bank - 1936 / 0200 / 0000 / 475 Payment
TDS Payable Contract Journal
House Keeping Service Charges Journal
House Keeping Servioe Charges Journal
lndian 0vorssas Brnk - 1936 / 0200, 0000 I {76 Payment

lnCiaa 0venels gai.k '19$ / 0?00 / 0000 I {?{ Pavment
House Keeping Service Charges Journal
lndian 0vsrsgas Bank - 1936 / 0200 / 0000 ,475 Payment
House Kaeping Service Charges Journal

Cr Closing Balance

500.00
24,500.00

24,500.00

24,500.00

24,500.00

24,500.00

24,500.00

24,500.00

24,500.00

24,500.00
500.00

24,500.00
24,500.00

24,500.00
24,500.00

24,500.00
24,500.00

24,500.00

2,95,000.00 3,19,500.00

_Jl,!qg !q_
__rJ65o0o03,t9^500"o0

24,500.00

24,500.00

24,500.00

73,500.00 73,500.00

24,500.00

24,500.00

24,500.00

24,500.00

24,500.00

24,500.00

24,500.00

25,000.00

1-Apr-24
17-Apr-24
30-Apr-24
1$May-24
31-May-24
'1$Jun-24

Llr

Cr
Dr
Cr
Dr
Cr

Opening Balance
lndian Ovsrscas Eank - 1338 I 0200 , 0000 , {75

House Keeping Service Gharges
lndian Overseas Ban* .1936 / 0200 , 0000 , {7t
House Keeping Ssrylce Chargce
lndian 0varssas Bank -1936 / 0200 I 00&,475

Payment
Joumal
Payment
Journal
Payment

24,500.00

24,500.00

24,500.00
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ACr{ErjMEN'f
$

FOIi. CoLLTCTION.j-&AFiEI-A"!||{1'TION,-'rl{l1A'l-M$,\i'r r!.Nl}-8.t5llQ$Al"1ill
* Ill0tut[DICAI,-WAS'l'ES,:,

'['lris lt*llreernent made anr'. elrtcreli irrLr: at Clrerurai r-rn this !1_[gril_2022 L]tifi\iiijr-
kL,

M/s. G.I MULTICI..AVE (fNDIA) PVT. LTD, incorpi:rratccl unrler the Corrrp'anir.:s Acl. I:i!rr
havirrilit's I(egisterc'd Ctffice at New No.37, Olt{ No.2[], 'feachers Coir:n1', Adyer, Clhcmr"ri -

600 {)fi repre$erlred iry its Gcncral lvizurager, Mr.P.S]VAI(Uh{A[{, S/cr. Sri.P.l]auli-lur.ri,
hereilrafter called tlrr-' FlIl$T PAI{TY.

t:

$ AND
i:l

GEtv{ $HOSPI'IAL & R},SEARCH flEN]'ItH (t ) t-'t"D, S.No,l?7/1c2, I\t"(;.ti l{r.:"lri.
l)r:r'rrn6utti, Cherinai - (i{l{) i)9t: rcpr.csiurtcr-l [rr: its C.hitf Ljxeculivc Ol'],jt:rr, Ul(.$.Atj0I{,&i\r
l:er"einalter cailccl rhc SECOND PARTY

l.
t,

For GJ Miiiticlave iindia) Pvt' Ltd'

if rfil.,-*-"*
Seirerel lialrc l'jr ':i-i'.'l'f'

$+$ 
- i{t

?s,tz

)
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., --" urrsrutill ll't acrordfiIjrr it.j 
' *! \rdrrurt Liii-il{<l iJ;l;:i+.ijt.tj';'r'.i"::ir .'r.--.:1.1;;;;;;

;*kuagement & rtanttity) rutes, r{,8|,*i-;l?x}'l.;';.,i:;;;:,;:.';;;ffi};;.,5;'
fiinnWttiC[l f,lhstes generaied iry vali,:us Health Care Estabiishnrents in an,.{ e]rour}r.l

Che.nnai.

WI{EREAS the SECOND fAl('fY is i: }{eal$r Care h.stnlrlichrnc'nt, cngagt'clin thi: stri'ict' r.l

prorridinll various h'prs of I{ealtl'r C*rc lrralmcnt J:acilities nrlLi qelrcl'atr:s lliorrrr.'clic,rl }VasL*s

as dclir^iccl urrck:r'Lh.r Bii:nre.{icrl Wastr,'{fulanrrgr:rlrerit *k I l.rrrtllirrg) IIL:lcs,20lh irr tlrr'' (larr-rrs('

t'rt: such mecliclrl servi{r's tr) fcoph:.

I{HEREAS the SECONT} PAI(I"Y is enrrrlietl w,ith the lill(S'i' I}AtlTY fot' collcctiorr.
transportation, trEalment n:rtl final elisposal bv rhc FIItS'l' PARTY, ot such Biornediral
l{astes gcrrcraterl in the SECONI} l'AIt'IY's l{ealth Care l;acility.

ltI{EREAS nou, the SiIrCClND l'}Al{I'Y cnters iltr-r an Agrcernent r+'ith li'rc FIITST'I'ARTY .t,;

pcr tJre following ternts arxl contiilions:-

"t. 'lhe SECOND PARfi cle'clirr*s that its bed strcrrglth r)lrerafional is 188 l]eds

2. 'l'hc SECOND PAIt'fY will se1;regate the Biomcclical lVastes as per ScheduL' II of tht
Bic,rnec{ical \,Vastr (N'iairager:rcrrt & Fianr"llinp;) l(ultls, ?016 at tlie ptrint r..if getreratictr itt its
l-icalth Care Iracilitl,irnil slot'r srrc[r sr:grcgirtccl lr4er-lir:al \'Vastt.s irr r.]t::;ign.tk'tl ("liri,.,iit'

Cotlud Conlaincrs/Birgs priru to colltction, trlrrtsprrrtatiorl, tLeiltntctlt xrrli final rli.sirrlsrtl

lry tlrc F{lIS"f PA}{'fY.

3. The SECOND PAIIT'Y shall also lalre] the Bii'r-]v'lt:r-'lical ]Vaste consumahl,.' lrrrus ;rrr,.l

contai"ners n,ith lhe service prr'rviclers rrarne rvith BAR CODE ac<:ortlinr; to S!:hcrlule ill .)l
Biomeclical lVaste (lrdarurgemcnt & Flandling) I{uJe'", 20'16.

4,'i'he$IRSTPAI{I'Y-shall collcctthcBioraeriicirl \.1/;ntlr;l"l'r,n-rSI:r-(.,\5i!)l'AI?,"j'\',.'',,':'.,;:
at a spmificel rit'uc tcr stril lhc convt'rrietrcr,: ol:collrr":bi''rtr irrlchatrirtrt .f li.tr' FTI{c'r I'Alll'-"
arrd the SECONtI PAI{l'Y sh;rll render a1l assista.nce to lhr: }'IRS'l' PAld'lY in tiris :'cgirrri.

5. The SECOND PAtll'Y ilgr{:rcs to }ra.v a Servictr Charge of BgJiL l'er Kg lor Lhe rt,aste

collccteel by drc FIRS'I" PAI{'[Y. In addition to the service charges, the SECOND
PAITTY has to pay anv gol,ernment taxes and levies as applicable on date to thc FIIlfiT'
PA.ttfY ior thr: servicts rcnrierr:rl lri' ihe FIRST FARTY.

6. Both the palties ag,ret: tl ra t Llrt ra lc t)l: scn,ice ,-:herrrlt:s rrrr,rr) [iL), Ll(i irr (-]la u s* 5 aholtr rt'ili bu

ir"r lorce for ir pcriod crf l vcar Jronr lht: clate of this;r1;rcrnr*nt anrj thr:rtaitn lhc rak,. sir;rll
be reviser-t by rnutua.l cortsenf after elelibernlions vvith llrclian fulcr.ticai AssociaLit.rrr
Nursing l-lome Boarrl.

7. Nobwithstandinr; the above, the SHCOND PAR'I'Y agrccs to r:t-rrrsider-an inrrea,.e in thr:
rate i[ and rt'hcn ihcrt: is an incrr:ase in tire ftrr-,I tarilf l"rl.'morl than 2{J'l', (}\,fi.il-rc
f''revailing rate. 'fhe prevailing rate now is I(s.92.34 per litre for diesel.

8. The SECOND PAI{:I'Y has pairl an i)mount of ot.l!"f050Q7! interest t:ree acivancc for thr:
service cl'rarges payal:lt Lrv it. Sr"rcir arlvance alrounl shal.l nut be adjustor-I againsl tho
recurring service chargcs pa1'able by SECOND PARTY to the IIIRST IrARTy.,rnr.l shall
rcmain intact dtiring thc prey[al.] of lhc ilgr{er:rcni..

irr G, i.,,lulirclava (ln,Jia) Ir,,.:. i . , It
-L!' jl

Y) ' 1- 
'''ll" 

a$i'{k'\;:r'

-)
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9. The FIR$T PARTY sl:a]] suluirit ils L:iii.s t(r'll;arcls Sr:rr,icc Chargm r1-',tr].rc:!i in Cl;:i:st: 3
above on a nrotrthly birsis to tlte SL:COND I'AI{I-Y al thc cnrl i-;l t:acJr r:iuritir arl(l til.l
SECOND PARTY shall irair tlre surnr: bcforc oi on thc 5th ()J: tlc fr:iiun.ing r:ronllts.

SECOND fARTY ilgrees tir parmit such irufhorisc,.l person,/p*:rsotts <'r[ tl're lr{l{S"l' PdR'fY

dr-riy inclicated i.n uvriting as anrl rvherr the ITIRST PAlt'lY tlet:rands visual inspcction ot i:lii
segregaled r,rrastes storeti irr its prcrnises before thu srru:tt is ccrlleclecl b1' lhe;'*lRS"f PAI{TY

lrom the said prernisrrs o, thc SECOND PAItl']:.

'T'he FII{SI" PAITTY ?rl;rees to providc-I'rairrirrg on segresatiern i.rf Biorlctlicai lvasles to tlrc
SECOND PAlt"I-Y Irrcc of cr:st.

'I'his agreemen$ is su}:ject tcr forcc r:.rajenre i.c. -

i. war invasi<>n, urertrilization, retluisitiorr or rlrnbargo;
ii. rebellion, revolulion, ilsurrection or nrilitaly or usurpert poll/er, or civil rvar;
iii. Goverrrrrrent r:rders restrictions, riots, fire, epir,lemics, sabotage, act of Gotl lilce

earLhqrralic, floorls, acciricnts, breakc{onn of machincr\r or any olhc'r rr:as()ils
rvhalLsoet,t"tr trr.,i'i:r"tcl Lhc rorisouitble corrtt'ol ol'ilIRSl' l']AIl]Y.

Lf any fol:ce majer-rre event otrtside the corrti'ol of Lroth ;:rartics arisc.s tlulirrg $"11-, 1'11;1''.'pr1\' r.rf

this agreerncnt, N,lriclr ronelors ii inrpossilrlc {rr turlavvlul for the [IltSf IrAI{'fY ttr fu]iii its
agreement obligations, the SECOND PAI{IY shall nr:t st:ek any renreclv - tegal or financial
from the FIIfST' PAITT'Y. t{o',r,ever, the terrns of this ar!4reer}1ent shall L're rcsiorud ars iar' .rs

both tlre par'.Lies are .r)ncclrlucl, ot-rce lhrl jQrce nrajctrre orrc'nts ccase to exit.

This Agreerncrrt slrall Lre irr itxcc irritially fol valiti upto 3tt Marclr 2025 arrci ctrn t e rene'r,cr1

titeroaftcr fcr such periocl anct orr such l€rLlt$ ancl corrciitiorls as tlie parlies n-luir-rall,; agler:
therec''rt.

lf any, dispute arises Lretlvsen the pxvHgs herei:r, or if any'ccmtrovorsios t:rr clifferc'nuc ,:.f

opinion ariscs out of ctr Lr cortnectiorr lvith the retitrrtj<rrrs <'rf llris irgr{:.cnrnr1l, l}:e s;r:rrc shall L.u

setLlecl amicabl-v. Ther iurisrlictiorr shall be rc,stricted to CI{ENNAI ONI"Y.

IN WII'NESS WHEREOIT the parbies hereirr set out thei:' htrncis on the clay, date and place
above rt ri.tten.

For GJ Mr-rlticiave (lndia) Pvt. Ltd

N,i , \,,,
i"i J)u''-':: "''

ij'3Pl'rr5l 1"1 '1 r;-' '

I

rII(S'I'PAITI'Y

ND I'AI{.]-Y

WITNESSETFI:

G ,*\O A4*t sLz..t-u*: -'2-:

I'ir. S, liSOi{.Ai\, i,i..:..
llrreclor -CE?lj;l/,-iC$lila; fl fiese,rrch ..,a. i., .r..

:i.-l..jo:2',1.; i?Cl,,v,lt:rr. i,4;. ,, ,;. . ..!)eri;rioutjr. 
-lftr:irrt.,r " t,u,, .i. .' 

"
1

-a
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SOLID WA5TE MANAGEMENTAGREEMTNT

This indenture of agreement executed at Chennai on 01-07-2024 between: -

1. Sri 5. Venkateslvaran, S/0. Sri Srinivasan, repr€senting M/s. Srinivas Waste n anagenent
Solutions Pvt. Ltd., as director having registered oftice at No.33, Ground Floor, 15tn Avenue,

Ashok Nagar, Chennai - 500 083, hereinafter called the party of the FTRST Part.

And

2. M/s.GEM HOSPITAL, lraving registered office situated at No.Z?7 lzCZ, MGR Road,

Perungudi. Chennai-600096ancj is represented by its Manager Mr.(i-lereinafter" re{errecJ ro

as "AALPL" hereinafter called the party of the SECDNI) Ptrr- witnr:sses) ire;"einafter caiieC tlrqr

party of the SECOND part

whereas the party of the First Part is carrying out the Serr,rices oi tr;:nsporting the Segregatecl
Wetand Dry Waste from Bulk lVaste Generators viz.,Resicjenlial Apartments / Business Firn,rs lHotels
/ Hospitals / Cornrnercial Complexes,/ lndustrial premises on anri by anciby or periodic basis arrcj

delivering the sarne in the prerlises of authorized wet waste processing centres.

fr

*g

+I

$
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Whereas the party of the Second Part approached the party of the First Part to transport the Segregated

wet and Dry waste in their premises; Whereas the party of the First Part also agreed to transport the

Segregated Wet and Dry Waste from the premises of the party of the Second Part;

Whereas both the parties had mutually and orally agreed for the terms and conditions of this

agreemenU

Whereas the parties were desirous of reducing the terms and conditions of this agreement into writing;

whereas the parties have reduced the terms and conditions of this igreement into writing as under: -

NOW THIS INDENTURE WITNESSETH

TERMS & CONDITTONS

1 DEFINITIONS AND INTERPRETATIONS

a. Segregated Wet Waste:All bio-degradable waste which includes cooked and uncooked food,

fruits and vegetables, and other organically decomposable waste in 100% segregated manner.

b. SegregatedDry Waste: Waste materials such as glass bottles, cartons, bags, plastic covers etc

otherthan organicaliy decomposable waste should be segregated separately and handed over in

a Biue bin to the party of the first part.

2 PROVISION OF SERVICES

The party of the First Part agrees to transport the SEGREGATED Wet Waste and Dry Waste kept in

the Disposal Site of the premises of the party of the Second Part on anand by and by basisto the

authorized premises of Wet Waste processing centre.

3 DURATION

This agreement comes into force with effect from 24thJune2O24to 23'd June 2025.This agreement
comes into force with effect from onwards. The duration of this agreement is for llmonths and the
Parties may mutually extend the term for such further term pursuant to the terms and conditions
mutually acceptable to the parties.

4 CHARGES

The party of the First Part fixes the following rates for collecting thesegregated Wet& DrV \ laste
from the premises of the party of the Second part as under:

4.1 Service charges for the first 200 kgs of waste from Client's premises are Rs.25000/- includingl8g{
GST and for more than 200kgs, the charges are Rs.4.0O/- per kg per month plus 18% GST for
above'mentioned locations, which shall be paid on or before 10th of every succeeding month
along with GST, if applicable.

4.2 The party of the Second pdrt agrees to pay the above charges by way of Crossed A/c Payee
cheque / oo 1 NEFT / IN4PS in favour of the party of the first part on or before 05'hof the
following month along with the GST.AI any cost, the charges will not be received by the party of
the First Part by Cash.

4'3 There will be 10% increase in rates applicable in subsequent annual renewals of this agreement.

5 SERVICE PROVIDER'S OBLIGATIONS

5,L Party of the First part shall collect only the SegregatedWet and Dry Waste from party of the
Second part,

5.2 Segregated wet waste will be removed on all days of the year except force majeure cases.
5'3 Dry waste shall be collected/ clearedand by andby expect in the case of force majeure.
5.4 lf the aCcUmulated wa-stp in }hp Ricnncal ci+^ in 5^.,-J,r- r-- ,,^,.F^^-
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5"1 :::i-,ei'.=:."a5:E:a"ii,;;i,e::...=;::.:;r:ir,:.-.i5::;rrog3(;3r,.!dr3Isoet,gl{-e3s,frl-. ilit:,:,:g:
duly communicated to the Second part and the Second part has to find a way to store ancj

dispose the garbage,

6 CLIENT,S OBLIGATIONS

6.1 The party of the Seconcl Part agrees to dump the SegregatecJWet Waste and Drv Wastein Bagsl

Covers/ Liners and Jurnbo bags (recommended bio-degradable bags) of their premises in a

particular place known as "Disposalsite" within the prenrises in the respective Green Bins.

6.2 The party of the Second part agrees to procure and place the required Bins along with Bags/

Covers/ Liners in which all wet waste is placed. lf the waste is found not in Bags or found in loose

condition, the party of the First part will not pick them up.

6.3 lf the packing material noted as above is made up of Black Bags, then it shall also form part of

wastages /garbage. Hence, it will not be returned to the party of the Second Part by the party

of the First Part. lnstead, it will also be collected and dumped by the party of the First Part in

the authorized premises of wastage / garbage processing centres.

6.4 Title to solid Waste / Garbage shall pass to the party of rhe First Part, when placed in the truck

of the party of the First Part, removed bythe party of the First Part from the Waste BIN / Bag or

removed from the premises of the Second Part, whichever last occurs.

6.5 The party of the First part's staffs and labourers shall be treated with dignity and respect by the

party of Second part.

6.6 Any issues related to Health, Safety, Statutory ancl Environrnent due to storing, segregating and

packaging of Waste in the Premises of the Second Part is sok:ly at the responsibility of thrr

Second Part-

6.7 Party of the Second part agrees and undersiands that once any arrd all material dropped at the

disposal site, then any claim or loss which may arise, party of the First part shall not be made

responslble for the same nor be held liable for any loss incurred.

7 REPRESENTATIONS AND WARRANT]ES

Each of the Parties hereby represents and warrants that

'7.1 lt is a corporation duly organized, validly existing, and in good standing under the laws of its

incorporation, with all requisite powers to carry on its business as presently conducted;

7.2 lt has full power and authority to enter iritc this Agreement, and has taten all the necessary

action to authorize the entry into and delivery of this Agreement, and the lransactions

contemplated hereby, aird the performance of its obligations hereunder;

7.3 'lhis Agre,ement has been duly executed and delivered by it and constitutes its legal, valicl, and

binding obligation, enforceable in accordance with its terms; and

7.4 Neither the execution nor delivery of this Agreement nor the transactions conterrrplatee hereby

will conflict or constitute a breach or default urrcier any applicatrle l:'.nr, and regulations

applicable to it, any provision of its articles of association or by-laws; ar'd any agreement,
,contract, or ingt.rument binding upon it or any of its assets.

7.5 There is no lit:L1:ilion, claim,. or dispute pending, or to its knowiedge threatened against oi
affecting its !r13y.,s1iiss, the adverse determination of which might materially and adversely

affect its financial condition or operations or impair its ability to perform its obligations under

this Agreement or alty instrrrmc:nt or agreement requireti hereunder;
7,6 lt has not gone into liquidation cr passed any resolutir:n for winding up or that no petition for

winding up has been pi'esented against it, and that no receiver or manager l"'ias been appointed

or is threatened to be appointed irr connectiorr with the aforsrtientioned orocesses;

7.7 lt has the po\r,/er to o\,vn its assr:i.: anci carry ori its ltr,rsinesi ns i1 i: i:,*ir'1.( i:cnciucted and as' 
proposed to be cc,nclucterj;

7.8 Tltis Agreement is bindirtg upon ali its ireirs, successors-in-irrtr.rest, perrrritreci assignr, agenrs, ri
representatives; and

7.9 There are no vislations or crrtstanjing nolices of vio!.rtior,s :i any larr, :'egi;iztlpn, riri:in=:r,-r
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ioss of ctient propeit-y causei.l by irs ci,:r,en r-legligen:i". l{o-...,3ie; :: :s i9: ilab:: foi ani oth;i icss ;i
client's property - e.g. if important ciocuments of the client are inadvertently put in the waste bins
for collection by the ccntractor and then shreddeC or r:estroyeC r:r Cisposed.

9 COMPLAINTS

9.1 Each party will have a designated representative arrd this clause has a simple procedure frr .:li
Complaints to be in writing and investigated. Any Change in the procedure will be intinrate d ro
the Second Part by the first Part trom time to time by writing.

9.2 Any dispute or difference out or relating to the scope, operations or effect of this atreement or

the validity or the breach there of shall be settled by arbitration, by a sole arbitrator to be

appointed by both the parties by mutual ccrrrent, in acccrdance with the arl-ritratisrr arid

conciliation Act, 1.996 and the award rnade in pursuance thereof shall be binding on the parties.

The venue of Arbitration proceedings shall be Chennai. The larrguage of Arbitration shall be

English.

1O SUSPENSION

10.1This gives the party of the first part a right to suspend the services if the party of the second part

does not pay the agi'eed charges on time.

10,2The party of the Second Part shall have the right to susperrC the agreement, if the services are

not provided by the part of the First Paft, as per clauses of this agreement.

10.3|f the accumulated Waste / Garbage in the Disposal Site are found to be UNSEGREGATED or !'1ol

in the manner agreed, the party of the first part reserves the right to suspenci the services.

1"0.4 First Part slrall not ire liable to any consequences resulting in not transporting the wet waste due

to the suspension of service,

11 NO WAIVER

No waiver of any prr:vision of this Agreement shall be valid or binding unless in writing and executed

by the Party against whom enforcenrent is sought. No waiver by any Party of any breach, r:r the

failure of either Party to enforce any of the terms and corrditions of rhis Agreernent, shali affecl, iirnrt

or waive that Party's right to enforce and compel compliance with all ierms and conditions of this

Agreement, or to t6rminate this Agreement according to its terms,

12 FORCE MAJEURE

12.1The party of the First Part shall procure ,nj k""p in full force and effect through the term of this

agreement, all insurance policies and / or any other related documents required.

12.2 The party of the First Part shall not be liabie for the failure to wholly perform their duties, if such

failure is caused by a catastrophe, riot, war, governmental orcler or regulations, fire accident(s),
act of god, terrorist attacks or other similar or different contingency beyond the reasonable

control of the party of the First part.

13 NO SOLICITING OF FIRM'S EMPLOYEES

The party of Second part is not alibwed to offer this work to any of the parly of first part staff and if
does, so there is a payment to be done to the party of the First part.

14 RIGHT OF THIRD PARTIES

This Agreement is intended solely for the benefit of the Parties and their respective successors and
permitted assigns, and nothing in this Agreement shall be construed to create any duty to, standard
of care with reference to, or any liability to, any person not a Party to this Agreement.

15 ENTIRE AGREEMENT

This Agreement, including any schedules executed by authorized representatives of the parties,
constitutes the entlre Agreement between the parties and the provisions hereof shall be binding
upon the parties, their executors, administrators, successcrs and assignees. This Agreement may not

18



17 NOTICES

Any notices request demands and otlrer communication required to be rnade under this agreement

shall be in writing and in English and shall be sent by email or by courier and shall addressed as

follows:

lf to party of the First part

lf to party of the Second part

18 FURTHER ASSURANCES

Each party covenants and agrees that, subsequent to the execution and delivery of this Agreement

and without any additional consideration, it will execute and deliver any further legal instruments

and perform any acts that are or may become reasonably necessary to effectuate the purposes of

this Agreement. Any delay in the performance of any of the duties or obligations of a party shall not

be considered a breach of this Agreement and the time required for performance shall be extended

for a period equal to the period of such delay.

19 SEVERABILITY

lf any provision of this A[reement is held to be invalid, void or unenforceable by reason or any law,

rule, administrative order or judicial decision, that determination shall not affect the validity of the
' r-emaining provisions of this Agreement.

20 CONFIDENTIALITY & PUBLICITY

This agreement and the scope and terms shall be kept as confidential by the parties and shall not be

disclosed to any third party. However, this does not in any manner affect the disclosure by statute or
law or to any statutory authorities.

. Both the parties agree not to assign whole or any part of this agreement to any third party(ies). The

parties are entitled to delete or add or alter any of the clauses of this agreement by executing an

instrument of codicil in writing by mutual consent. Such codicil shall form part of this agreement.

21 MODIFICATIONS

. This Agreement entered between the Parties shall not be amended, changed or altered in any' manner, except by mutual consent given in writing by the duly authorized representatives of the
pa rties.

22 COUNTERPARTS

This Agreement may be exectiled in multiple counterparts, each of which shall be deemecl an
original, but all of which together shall constitute one and the same instrument.

23 NOTICdS & TERMINATION

lf the party of the First Part wants to terminate this agreement, shall give one-month clear notice to
the party of the Second Part. At the end of such period, this agreement shall come to an end and
vice-versa, if the party of the second Part wants to ternrinate this agreenrent, shall also give a rnonth
notice to the party of the First Part, At the end of such period, this agreement shall come to an errd.

24 GENERAL

24'1The parties agree that this agreement is the complete expressions of the terms hereto and any
oral representations or understandings not incorporated herein are excluded.
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25.1All disputes or differences arising between the Parties, under and in respect of the contract

including any claim by one against the other, for money or otherwise or on the question of
interpretation or meaning of any provision of the contract shall be resolved ny ifre designated

executives of the Parties who shall coordinate to settle the dispute.
25.2|n the event of the dispute not being settled the dispute shall be referred to arbitration and the

arbitration shall be conducted in accordance with the Arbitration and Conciliation Act, 1.996. The

arbitration proceeding shall take place in Chennai and shall be conducted in English. Each party
shall be entitled to appoint an Arbitrator and the Arbitratqr's so appointed shall appoint an

. Umpire. The Parties hereby declare that a decision made as a result of the. arbitration
proceeding shall be binding for the parties.

ln witness whereof, the parties have affixed their signature hereunto on the day, month and year
first above in the presence of the following witnesses:

TH OF THE FIRST PART THE PARTY THE SECOND PART

WITNESSES:

1. rd @ Cfn - ?o^rttog6rr-*\S\ 
.

( ; .A\lT\ ).,,.,,or)
2.

I
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o6rt00

k
1

rd t2w
, L,&uQ

2-2e3 lt" lco ill
DJ.l -5? )t3JP

I-!--
I

y9 {ol _-l_

_t

-l---
t-
+--"--

I,t--

TOTAL
BI-UE

Kq

l9rt,ou,hl,loahs

I

ilo.st't"t;^i
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)

I 3Sr

2l ,l

t zirls.o

\
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I

1
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I
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A*l

t
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5. F*aste Segregated :

C, White I Qharp Containers : .'.."'..

,I. HCE Name

2. Colldcted By

3. Collected frorn

Aventl(

2. Collected By

C; Wlite t Sfrarp Containers I

d, Bluo ':.. . ;

4. rotiliagsl Ks ;

'::1,J-ttcE ilame ,,' ,;,'!

':.,,. 3,"t6lliic1iiiilfi0m :

.-arRed,

b. Yellow

5. Waste Segiegated :

AdYar,

S: Wasie.segregated :

6. Barcoded Bags:

No

No

No

Yos

Collected BY

a' Red

4. Total

5. V'Jaste

:3; Collecteid,fiorn,:
:l a,REd . .,: l.,

.b. teltow

._i-. F|CE NaE$,], ,,,,-.1;
.. 2. ColleCidd:ei .. i

c.

6. Barcoded Bags :

4. Total Bags

ProPeilY : Yes

Veh.No.

t_

,e{

NoFl
Ito lll

Yes No

Ho

{t

" 
.,A

{. 
eaSs Sealed / Tled Properly : fg5

,t
,tc-t/or el[4 (l] P. ttd.,

No
7. Bagffealed / Tied proporly : yes

4jrtahr rl
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C, lthite I Sharp Conlainers :'
d. Blue

Total

l. HCE Name

Z. Collected By

b. Yellow

i. Barcoded Ba

.'fr}5:'r::'; 
'r'

' 'ri'il,ffi "'

from :

b. Yellow
., C. White/Sharp

d. BJue

1.. HCE Narne

i. Collected frbm'- :

a.Rsd. ;, i
b. Veltow :

i. Waste Segregated ;

,, -,yes

1. HCE Name

2. Coltected By :

3. Collected from :
,.a. Red

b. Yellow

C. Whtre / tharp Qontainers :C. White i Sharp Contain€rs : .....,................,..,L.....-.......
d. Brue : ........,............ l,t-qij......

t. rotar Bags /xs : ..,,............ :{:.SY...,..

. Bagg.Sealed i Tied properly 
:rnv)

o, e\ffin rto.,
For HCE
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ti@rral coPY
G.J MultiClave (lndia ) Pvt. Ltd.,

New N0.37, Old No.2O, Teachers Colony, Kamarajar Avenue,
Adyar, Chennai - 600 020. Ph

No.

, .1.

1. HCE N.ame

2, Collected By

3. Collected trom
a. Red

b. \Gllow

HOSPJ}AL COPY
ulti Clave (tndia)
No.20, Teachers Colony, Kamarajar Avenue,

Adyar, Ch ennai - 600 020. i:h : oa.r - 2445 1 683

G.J. M
New No.37, OId

Pvt. Ltd.,

New No.37,

1. HCE Name

2. Collected By

3. Collected from

a. Red

b. Yellow

C, White / Sharp

d. Blue

4. Total Bags / Kg

d. BIue

4. Total Bags / Kg

1. HCE Name

2. Collected By

3. Collected from

a. Red
c@...........:

b, Yellow ........ l. x.,.g.s* &.... "......
C. White I Sharp Containers

4. Total'Bags /
li1/aste Segregated : Yes l-71

6. Barcoded Bags : vesffi No

C. White / Sharp Containers

New

da,s

(rn

C, White / Sharp Containers : .....,...........
' d. Blue

4. Total Bags / Kg

5. ifrlaste

7. led / Tied properly
, yes Q. No[---l

G..1. Multi Clave ) P'rt. Ltd,,

oi

Kamaraiar Avenue,
Ph:0-{] - 2445 1683

Veh.No. flb.A.r ..

).ha,L....,

: """"""""""""'-'**"L'1":""M"'
containers' ....................1. :.....5*...

7s,-.S.*;
5. Waste Segregated i yes No [--l
6. Barcoded Bags : yes [-Z No f-l

..r-&*-6--.r ,-. -a - #---.-..-,,,-.,,.,

HOSP\TAL COPY
G..i, Multi Clavel (lndia) Pvt. Ltd.,

New No.37. Old No.20, Teachbrs Colony, Kamarajar Avenue,

Aiv,at,,Qhenn4 - 600 020. Ph;044 - 244s 1683

No. ven.*".....?.b-!-P....

out" 
' 
.... ....../. I !Z'..\P', rme : . . .. ... .

b, Yellow ...il:.*-......
C. White / Sharp Containers : ........................a:.................

5. Wasie Segrogated ' yes I-ZI No [---l

z. eaHffiateo i ried Property : yesZ ruo Q,p

d, Blue :

.4. 
Total Bags / Kg :

5. Vllaste Segregated

6. Barcoded Bags :

7. Sealed / Tied

: yes

Yes

Properly: yes

No

No

No

r,,eh.wo. ..f&t.2.

'2

L

1. HCE Narne :

. 2, Collected By :

3. Collected from :

a. Red :

b. Yellow . :

1. HCEName 
:

2. Collected By i
3. Collected from :

a. Red i

C. White / Sharp Containers
d. Blue

1,,"

L

2. Collectdd By :

3. Collected from :

a. Red i

.4. 
Total Bags / Kg I

5. Waste Segregated

6" Barcoded Bags :

7. Bagspgaled / Tied

Fo.Grml6;

Yes

Yes

YesProperly

f*>l

G
E"

r-l
E

No

No

NoE"
w".
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tr1L

ColonNew

Date :

l. HCE Name

Z. Colle.cttid,By

3. Coltected frqm

C. White

."r!'?r...;'.t..i;t;f ir.'r"r

L

Veh.No.

C. White i Sh

d. Blue

4. Total Bags / Kg

5. Waste Segregated :

. b. Yeilow

C. White / Sharp Containers : ...

X. HCE Narne

,;;;r1;.:?*::r1ed'Ev
3. Collected from :

a. Red

coo

1. HCE Name

6" Barcoded Bags :

No

1. HCE Ndme :

2. Collected BY :

3. Collected frqm I

a. led I

b. YeUow :

vesfr

rlew t']o.37,

a

. G.J.

C. White / SharP Containers :

d. Blue :

4. Total Bags / Kg :

No

oE

Veh.No.

Cto

No. {d Veh.No.

d.' Blue'

1. Total Bags I Kg :

5. Waste Segregated :

N9w

iIU.

- 600 020. Ph : 044 - 2445

Veh.No.

\_

"Y?qa-

'l HCE Name :

2. Collected By :

3. Collecled froflr ;

a. Red :

b. Yellow :

2. Collected By

3, Collected from
: a. Red

b. Yellow

C. tllhite / Sharp

d. Blue

Containers :
C. White / Sharp Containers I

d. Blue

4. Total Bags i Kg ;

For

o,6&
Kg:
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New No.37,

COPY

Colony, Kamarajar Avenr
- 600 020. Ph;044'2445.

tNo.
1683

7QI

1. HCE Name

:. -: ;!1rColtgctgd BY

a..Red:, '. rr.... '..t. .'

' -a. Red

b. Yellow

4. Total

9sa

C. White I Sharp Gontainers ""' """"'ry:'6d
d. Blue

lo/.d

Phr044-

Time: ..

'/eL.

C. White / SharP

a. Red

b" Yellow

C. tvYhite I Sharp Containers : ......

d, Blue

5. Waste Segregated :

6. BarCoded Bags :

,,",-'-;.""'tt'

New

G Yrn fiq'Pr*t

d. Blue :

4. Total Bags J Kg :

7. Bags / Tied ProPerlY :

8..p.
1^ HCEName :

2. Collected By :

3. Collected from :

a. Red :

h.Yeltow : e(

5. \Alaste Segregated :

6. Barcoded Bags :

Properly

Yes

Yes

: Yes

r;1
m

(_

Colony, Kamarajar Avenue,

600 020. ?h:044 - 2445 1683

Veh.No.

New

1. HCE Name

'' 2. Collected BY :

3. CollectEd lrom :

d. Blue :

4. Totat Bags / Kg :
d. Blue :

4. Total Bags / Kg :

f

lr

a) lo) laLl

Clave
Teachers

- 600 020.

Containers t
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G.J. Multi ClarcIndia) pvt. Ltd.,"; New No.37, Old No.20, Teachers Cotony, KamarajurAr"nr",
Adyar, Chennai - 600 020. ph : 044 - 2445 1 683

No.. - . Veh.No. flb,8.2*..

New

1. ltCE Narne

2. collscted BY

3. Collected lrom

a. Red

HOSPITAL COPY HosPlrAL cgfY . ^,
e, r. ru u tii c!-1tg**I,H:11"1 K"","

Y;1::1I";::' . ffitrfl rytr I ?'u l,
l,

llme

fn fiag,
?1,

'!. HCE Name

2. Collected By

3. Collected from

a. Red

b. Yellow

C. White / Sharp

d, Blue

New

No

1. HCE Narne

2. Coliected By

3. Collecled lrom

a, Red

b. Yellow

C. lr/hlte

d. Blue

4. Tolal Bags / Xg :

5. Waste Segregated

ae.P........
: ..................... ...i*........sap,............
Containers

5. Wasto Segregated : yes lTla Uo l-l
5. BarCoded Bags : yes f$ No I-l
7. Bags Seated / fied property : ye" f]Il- No I-l

-**-(J^.*,.,

I Sharp Containers : .........................;............-
' b'@

Yes l'?-l No [-]

New No.37, Old

3. Collectbd

a. Red

b. Ysllow

Colony, Kamarajar Avenue,

No.

1. HCE Name

2. Collected By
3. Collected from

a. Red

b. Yallow

d. Blue i
4. Total Bags/ Kg :

5. Waste Segregated

5. Barcoded Bags :

7. Bagrqgealed / ned
€$b'_---

Forlirtyf(tfp. ttd.,

Veh.No.

683
d.

C. t/Uhite / Sharp Containers : ....................... -..!f#...... C, White / Sharp Containers : ............................=.............

d. Blue : .............................................;=....".......

4. Totat Baqs / Ks : .......................................rP:.:P-......

5. Waste Segresated ' yes fl No ff
6.BarcodedBags: Yes[4 No[-1
7. Bags sealad / Tied Property , V"" F ffo i-lW--'' -Er\
For GJM ht'tttt-d., *Hxci

...........:........,....,.

llu.frrDr...\../...;!..!rit!..rr

: yes i;-I No I-l
yesl-l Nol-l

Property: yes l-71 *. 
Bq.For HCt

,T

L
PITAL COPY

5. Y*aste SogregEtad :

5. Barcoded Bags :

b. Yellon

C. YJtrito I SharP ConulnoE i

d, Bluo :

4. Total Bags I Kg :

No.

,@

lc

7. BaSs tTrad

Yes@
Yes@

ProperlY: Yes f:z[

Nol-1
Ho [--1
HolS

tl7 .,,\ \
ff

toitlr

1. HCE Name

2. Collected By
3. Collected from

a. Red

b. Yellow

C. l4rhile / Sharp Containers :

d. Blue :

4, Total Bags / Kg :

5-Waste Seuomrod-, * -

COPY

Adyar. Chennai - 600 020. Ph i A44 - 2445 1 683

...?68'

L

Adyar, Chennai - 600 020. Ph :02t4 - 2445 1

Old No.20,
h/t. Ltd.,
KamarajarAvenue,

No. Veh.No.

1. HCE ilalne

2. Collected By :

36



a)({) -.

Conlainers : .,.,,..

laste S€gregat€d : Yes

2. Collected BY

3. Collected lrom

a. Rsd

b, Yellow i .,.-.,'-..,'..'..""'

4

FTOSPITAL COPY
G.J. MultiClave (lndia)pvt. Ltd.,

v No.37, Old No.20, Teachers
Adyar, Chennai - 600 020.

. Blue :

rtal Bags/ Kg :

lE Name

{:i

Veh.No.

lE Narne

lrasto

iarcoded Bags I

lags

"ie.rr"r 111 n' lta.,

600 020. Ph ;

:,'l,l'.'.::,;d'.Blue;l; .-;rr'r''::ji

6teii"ode{.Bdgs I l

Veh.No.

a. Red :

b. Yollour :

d. Blue- :

4. Total Baqsl Kq :

37



No.
No.

c.whie

1. HCE Name

2. Collected By

1. HCE Nah:e

t. Cotteited By

3. CollEcted lrom

d. Blua I

4- Total Bags / Kg :

b. Yellow

C. Whlta I Sharp Containers :

d. Bkle.

Total Bage / Kg

a. Rqd :

b. Yellow :

C, White / Sharp Containers :

Adyar, - 600 020. Ph :044 -

Veh.No.

t

r,,-r:rr ,. 9: :P.lu6;;.'':,','.... i
:,,.,:{*Td!!l iisi'lfrs:,li:l

tr. J.
New No.37.

b, Yellow :

1. HCE Name :

2. Collected By :

3. Collected from I

a, Red ':
b. Yeltav :

Kamarajar Avenue,

C, White I Sharp Containers :

a, Rsd

b. Yetlonr

/ Sharp.Containers :
/ Sharp.Containers

d. EHue :

4,Totarhs/Kg: 4. TotaDE4s I Kg :

5. l{Yasts Segregated ;

6. Barccftd Bags :

7. Eagis hrbd / Tied properry

tucnffir.6,

5. lffa* Ssgregrted : yes lll;1
& BarcoM Eags : Yos llZl
?. BagsS€Iad / Tred Properly : Yes [7-]

f$!J
For dfiif(rfR Ltd.,

No [*--l

HCE
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HOSPITAL COPY

G.J. Multi Sife {lndia) Pvt. Lrd.,
New No.37, Old No.20, Teachers ColonY, Kamarajar Avenue,

Adyar, Chennai - 600 020' Ph I 044 - 2445 1

No, Veh.No.

P T'ime

yrDL

HOSPITAL COPY
G.J. Multi Cla'vEli-ndia) Pvt. Ltd.,

NewrNo.37, Old No.20, Teachers Colony, KamarajarAvenue,
Adyar, Chennai - 500 O2O. Ph i O44 - 2445

Veh.No. .....

)oD

1. HCE Name

2. Collecled BY

3. Gollected from

a. Red

b.Yellow

.................... (2 fu 2l H:,.4,' -...... " "
',;";ffi

)c c*
. -...., r*. a/, L-^... -,.. -

1. HCE Name

2. Collected By

3. Collected from

a. Red

b. Yellow

7, Bag

-4L:ry: ...,.,,"....'.'.-......'...
C. White / Sharp Containers : ..........,.,..,..,...

5, Waste Segregated Yesffi No

6. Barcoded Ba$s :

Adyar, 600 020, Ph: M4 - 2445

Yes

Properly : |sg
No

No

lv,-,.a

rte

iCEName :

Sollected By :

lBlr'",aaVeh.No.

?BBu-'{ryDl

'fims : .....................,.

New No.37, Old No.20, Teachers Colony, Kamamjar Avenue,
Adyar, Chennai - 600 020. Ph : 044 - 2445

No.

Date

Veh.No.

HOSP|TATL COPY
G.J. MultiClave (lfidia) Pvt. Ltd.,

Ph : 044 - 2445 1683

Veh.No. .....?.lr- l* -.'

r. Red

r. Yellow

&A'r> AqF'x1. HCE Name : ........,..........."."

2. corrected By, .............. !)).&1J..€.:&.....................

3. Collected from : ......... Quab_ol,
a. Rod

ll. White / Sharp Containers : ......................,.........8.,,....
j. Blue : .........,.,,..,..,.....,,.,........*..hi#
Iotat Bass / Kg : ...................................8-f:*P........

Adyar, Chennai - 600 020. Ph: OM-24451

i Name

lected By

lected from

ted

lellow

Adyar, Chennai - 600 020.

No.

Date:

1. HCE Name : ..'.,',.."'...

2. Collected BY

3. Collected from

a. Red

b. Yellow

d. wt'it" I sttttp
d. Blus

4. Total Bags / Kg

l:; !1t,.*. | /)t: .--............"...""...;.';.:....."."".':""" """"/8.&'
: , . . . . . , . . , , . . . . . . . ' 

. , . . . . . . . . . ' ' 
. . . . . . , . ,'. . .'l

'2 i.- rrt"
: ...............,.,..,...,!!!!....!...,r,,yr;...;:::.:..,.,_

contain€rs : ....................'.llr..f-&.I........

"llme: ....

,.ca
...sn,*......

,sl€ Segregated

rcoded Bags :

Yes fff No l*--l

-
Yesl/l Nol I

5. Waste Segregatod : Yes [-71 No

6. Barcoded Bags : Yes [Tl No

7. Bagslealed / Tied Properly : Yes I-I] No

-4. -"For GJM E-P. Ltd.,

gs Sealed I Tied ProPerlY t YesfV No

ffiq*ta.;-'
taJ"

,F<JTHCE

o.37,

d. Blue :

4. Total Bags/ Kg l

5. Waste Segregatect : Yes l-71 No fJ
6. Barcoded Bags : Yes I-IZI' t'to l-]
T.BagsSealed/TiedProperly: VesE XoE,--.6 --- / lkk
'i

!

HOSPI'[AL COPY
G.J. Multi Clave'(lndia) Pvt. Ltd.,

w No.37, Old No.20, Teachers Cotony, Kamarajar Avenue,

r::t:]

1 683

e#?

5. Waste Segregated :

6. Barcoded Bags :

New No.37,

Q-'^^r-J 6--_ '

b. Yettow : ........................,.............S$t.flP........

C. Whits / Sharp containors ; ................ ......h.r*.........
d. Btua r ....-..................................f..#9

4. rota r Ba s s / Ks, ..,................. -. - -l--. t9. -{: #.."......".......

COPY
PW. Ltd.,

KamamjarAvenue,

Yes lTFl
Yes lr1

Veh.No.

T,-t
,sC- LJ-tor HCE
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2. Collected By : .......

a. Red

b. Yellow

1. HCE Name

2. Collected 8y

i. Wnire / SharP Containers I ""-"";"""''t'

d. Blue : """'
4- Total Bags I Kg : """

yes lZl

HOSPITAL COPY

,' filo

HOSPITAL COPY
Clavsilnaia) Pvt. Ltd.,

Veh.No.

5.,Waste Segregated :

& Barcoded Bags :

No [*-J

' 2:, Collecled By

3. Collected from

a. Rad

b. Vellow

C. White / Sharp

d, Blua

4-..Total Bags / Xg

Containers :

No

No

No

Yes
o. Barcoded Baqs : Yes

:. Yos

No.37. OId

Ad!,ar, Chennai - 600 020. Ph :

/ Tied Properly :

'1. HCE Narne

2. Collected BY

3, Collecied from

a. ned

b: Yellorc

d. Blue :

4. Total Bags / Kg :

- t Collected BY :

-'3' qirtteeted'from' r'

: rr:.ii,,E"C;.', rr 
' 

j:r ::'

,.'.,b:Jeltow, ',i
C. White I SharP Containers :

' $. Waste Seqregaled :

Veh.No. frbfiZ.

b. Yeltow :

* ao?
5- Wasb Segregated : Yes IT1-

L
mranr$;*

Nol I

xo F-lfl
rl No
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a. Red

b. Yellow

ir,

(

Adyar,
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I

!

I
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50



I Sharp

: ::-:". . .i :l:5,. l - .'

rt cl

No.

a. Red
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3, Gollocted

Blue

from :

I Bags I

2.
,l

(*

L-
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HCE Name

L

L
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r. Ltg

NoF*l

.:s[5]

d

E Narne

2. Collected

t

\".-
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,$,i:

Gem Hospital and Research Centre (Chennai)
45A, Pankajamill Road

Ramanathapuram
Coimbatore

G J Multiclave {lndia) Private Limited
Ledger Account

1-Apr-18 to 25-Ocl-24

I
lJate Particr-rlars Vch

3-Jan-19 Cr Andhra Bank -227211100001158 Payment
28-Feb-19 Dr Bio Medical Wastage Charges Journal
31-lr4ar-'19 Dr Bio Medical Wastage Charges Journal

Dr Closing Balance

1-Apr-19 Cr Opening Balance

o

AB-273 70,500.00 .:f' 32,900.00
36,425.00

1-Apr-19

9-Apr-19

9-May-10

3 i-May-19

5-Jun-19
1- lrrl-16

20-Jul-19

30-Jul-19

31-Jul-i 9
1-Aug-19

21-Aug-19
'1-Sep- 19

19-Sep-19

30-Sep-19

1s-Ocr-19

31-Oct-19
7-Nov-19

30-Nov-1 I
31 -Dec-1 9

8-Jan-20
1 4-Feb-20

Dr
Cr

Cr
Dr
Dr
Cr
t-\ r

Cr
Cr
Cr
Dr
f'r

Dr
Cr
Dr

ffr

LT
11r

UI

L,T

Dr

Dr

$ecurity Deposit [G J MULTICLAVEI Journal
lndian 0verseas Bank - 1936 I 0200 ,0000,476 Pavment

lndian 0vsrseas Bank . 1 936 / 0200 , 0000 i 475 Pavment

Consumables Bio Chemistry Journal

Consumables Bio Chemistry Journal
lndian 0vErseas Bank - 1936 I 0200 , 0000 , 475 Pavment

Consumables Bio Chemistry Journal

lndian 0vorseas Bank - 1936 / 02$0 I 0000 I 475 Pavment

lndian 0vorseas Bank .1936 i 0200 / 0000 I 475 Pavment

TDS Payable Contract Journal

Consumables Bio Chemistry Journal

lndian Oversoas Bank - 1936 / 0200 I 0000 / 475 Pavment

Consumables Bio Chemistry Journal
lndian 0vsrsoas Bank .1936 / 0200 ,0000 I 476 Payment

Consumables Bio Chemistry Journal

lndian 0verseas Bank - 1 936 , 0200 , 0000 I 475 Pavment

Consumables Bic Chemistry Journal

lndirn 0vorseas Bank - 1 936 / 0200 I 0000 J {75 Payment

Consumables Bio Chemistry Journal

Consumables Bio Chernistry Journal

lndian 0vErsEas Benk -193EJ 0200,0000/4i5 Pavment

Consumables Bio Chemistry Journal

lndian 0verseas Bank -1938 / 0200 / 0000 I 475 Payment

Consumables Bio Chemistry Journal

Consumables Bio Chemistry Journal

Cr Closing Balance

loBlP-0'rl
loB/P-086

toB/P-16'1

roB/P-406
toB/P,445

roB/P-563

loB/P-718

toB/P-863
J902

loSi P-1001
J1078
J1528

roB/P-1342
J1883

toB/P-1616
J1998

. J2332

toB/P-018
J205
J206
J250

roB/P-306
J466

toB/P-396
J71 5

t0BlP-675

70,500.00 69,325.00
1 175.00

00

1,175.00
70,500.00

32,900.00
36,425.00

35,696.00
34,545.00

35,250.00

34,991,00
34,545.00

2,797.00

s2,899.00

35,696.00

34,545.00

35,596.00

34,545.00

35,696.00

35,696.00

35,696 00

35,696.00

34,545.00

35,696.00

34,545.00
35,696.00

35,696,00

33,393.00
35,696.00

?L-l-ah-?{1

30-tu]ar-20

'l-Apr-20

13-Apr-20

31" May-20

30-Jun-20
21 -Jul-20

30-Jul-20

18-Aug-20

30-.Aug-20

23-Sep-20

3,88,31'1.00 4,91,S45.0C
00

4,91,945.00 4, ,945.00

1,03,634.00 
1'03'634'00

34,545.00
35,696.00
34,545,00

1,04,786.00
35,696.00

35,696.00
35,696.00

35,696.00

---7@

'1

Dr

Ct'

Dr
Dr
Dr-

Dr
Cr
n.UI

Cr

Opening Balance

lndian Ovorsoas Bank - 1 936 / 0200 I 0000 i 475

Houss Keeping Servico Charges
Houss Koeping Service Chargos
Houso Keeping ServicE Chargos
lndian Ovorssas Bank - 1 936 I 0200 I 0000 / 475

HousE Keeping Servico Charges
lndian 0varssas Eank . 'l 936 i 0200 I 0000 / 475

House Keeping Servico Chargos
lndian 0verseas Bank .1936 I 0200 ,0000, {75

Carried Over

Payment
Journal
Journal
Journal
Payment
Journal
Payment
Journal
Payment

continued

\. 82



Gem l-lospital
i, ,J lviutlrclave

and Research Centre (Chennai

-_.* p1te_
lndia PriVate Limiteti Accor.rnt . 1 -18 to 25-Oct-24
Particulars Vch Vch No

2
Debit

30-Sep-20 Dr
16-Oct-20 e1
31-0ct-?0 Dr
11-Nov-20 Cr
3Ci-Nov-20 [1
7-Dec-20 Cr

31-Dec-20 Dr
12-Jan-21 {,7
31-Jan-21 Dr
12-Feb-Z1 {,1
2B-f eo-2 1 Ilr
B-ilar-21 f,1

n. rr-- -r l.J r -rutdl -r I Lia

Brought Forward

House Keeping Servioe Charges
lndian 0verseas Bank .19J0 I 0200 / 0000 / 4I5
l{ouse Keeping Ssrvice Charges
lndian Overssas Bank . I g36 , 0200 I 0000 / 476

House Keoping Ssrvice Charges
lndian 0vorseas Bank . 1 936 I 0200 / 0000 / 475

House Keeping ServicE Charges
lndian Ovsrsoas Bank . 1 

g16 , 0200 , 0000 / 4I5
l'lousa Keoping Serviee Chargos
lndisfi Oyerseas Bank .1936 I 0200 / 0000 / 47S

Houso Keeping Sorvice Charges
lndian 0varseas Bank .1936 / 0200 / 0000 / 47f
!iouse Keeping Serviee Charges

Journal
Payment

Journal
Payment
Journal
Payment
Journal
Payment
Journal
Payment
Journal
Payment
Journal

J991

loB/P-788
J1111

roB/P-953

J1518
lo3t?-1234

J2062

34,545.00

35,696.00

34,545.00

35,696.00

35,833.00

41 ,191 .00

2,79,U2.AO 2,79,812.00

34,545.00

35,695.00

34,545.00

35,696.00

35,833.00

41,191.00

61,590.00

4,97,318.00 5,58,908.00
6'1 590.00

5,58,908.00 5,58,909.00

61,590.00

61,590.00

54,189.00
54,189.00

2,48,261.A0
38,744.00

2,87,005.00

1,60,839.00
47,605.46
38,874.64

86,480.10
49,930.00
43,454.00

93,384.00
44,810.00
43,984.36

44,810.00
43,984.00

55,591.00

37,644.00

39,987.00

"1'1 
"Aug-? .i

30-$ep-21
'l 1-Oct-21
'\ 1 -n^t-, 1

30-Nov-21
--- 1-Dec-21

21-Dec-21

3'1-Dec-21
'I 3-;art-22
3 1 -Jan-22

i 0-Feb-22

28-F eo-22

o-M,ar-ll
31-Mar-22

1-Apr-21

20-Apr-2'l

30-Apr-21
13-May-21

31-[,Iay-2 1

1 S-Jun-21

30-Jun-21

1 3-,,lul-21

31-.iul-2'1

25-r.ug-21

'i-Apr-22

1B-AOt-22

30-Apr-?2
9-May-22

31-May-22

1 3-Jun-22

Cr Closing Balance

Dr Opening Balance
Cr lndian Ovarsaas Bank.'193610200 /0000 /4I5
Dr Bio MedicalWastage Charges
Cr" lndian 0vorseas Bank.1936 /0200 /0000/475
Dr Bio Medical Wastage Charges
Dr Bio Medical Wastage Charges
Cr lndian 0verseas Bank.1336/!200 /00001475
Dr Bio Medical Wastage Charges
Dr Bio Medical Wastage Charges
Cr lndian 0verssas Bank .1936 / 0200 I 0000 I 475

Dr Bio Medical Wastage Charges
Dr 8io Medical Wastage Charges
Cr lndian 0vsrseas Bank .1936 I 0100 I 0000 / 475

Dr Bio Medical Wastage Charges
Dr Bio Medical Wastage Charges
Cr lndian 0verseas Bank.1936/0200 /0000/475
Dr Bio Medical Wastage Charges
Dr Bio Medical Wastage Cirarges
Cr lndian 0yorsoas Bank.1936 I0200 I0000,47t
Cr lndisn 0vsrsoas Bank.'1936 /0200 10000,475

Dr Bio Medical Wastage Charges
Cr Gern Pharrnacy Chennai
Dr Bio Medical Wastage C[a=199s
Cr lnciian Overseas 8ank.1935 10200 /00001475

Dr Bio lVledical Wastage Charges
Cr lndian 0vorsEas Bank.1936 10100 l00C0l4T5

Dr Bio Medical Wastage Charges

(,r
l-1 r

Cr
Dr
Cr

Payment
Journal
Payment
Journal
Journal
Payment
Journal
Journal
Payment
Journal
Journal
Payment
Journal
Journal
Payment
Journal
Journal
Payment
Payment
Journal
Journal
Journal
Payment
Journal
Payment
Journal

55,591.00

37,644.00

39,987.00

49,903.00

Cr Closing Balance

Opening Baiance

Indirn 0vorssas Bank -1936 I0200 i0000 I{ft Payment
Bio Medical Wastage Charges Journal
lndian Overseas Bank .1936 I 0200 , 0000 I 475 Payment
Bio Medical Wastage Charges Journal
lndian 0verseas Bank.1836 10200/00001475 Payment

9,65,503.10
49,903.36

10,15,406.46

10,15,406-46 10,15,406.46

49,903.36
49,903.00

54,579.00
54,579.00

59,12'1.00
59,121.00:_reCarried Over

continued

1,16,785.00
44,O54.OO
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Gem Hospital and Researcl"t Centre (Chennai)
ii .i Mr..ritlciave lndia Pnvate Limited L er Account : 1 1B to 25-Oct-24

*YqLrvps- Vch No

3

26-Feb-23

1-Mar-23
15-Mar-23

3'l-lvlar-23

30-Jun-?2
13-Jul-22

31-Jul-22
18-Aug-22
1.1- Ar ta-)')

14-Se9-22
i^-Qan-1?

? l -C)ni-??
i n-Nl^,,-r")

21-Nov-Z2
30-Nov-22

1-Dec-22
'?-f)an-,)')

31-Dec-22
tz'Jott'LJ

15"Fe[r-23

Journal
Payment

Journal
Paymenl
Journal
Payment
Journal
Journal
Payment
Payment
Journal
Journal
Payment
Journal
Payment
Journal
Payment
Journal
Journal
Payment
Journal

Journal
Payment
Journal
Payment
Journal
Payment
Journal
Payrtent
Journal
Payment
Journal
Payment
Journal
Payment
Journal'
Payment
Journal
Payment
Journal
Journal
Journal
Journal
Payment
Journal
Payment
Payment

54,610.00

58,760.00

66,467.00

Date Particulars

Brought Fcnvard

Dr Bio Medical VYastage Charges
C r lndian Ovsnoas Bank - 1 $38 / 0200 / 0000 / 475

Dr Bio Medical Wastage Charges
Cr lndian Ovarseas Eank .1936 / 0200 / 0000 / 475

Dr Bio Medical Wastage Charges
Cr lndian 0verseas Bank - 1 930 I 0200 , 0000 I 475

D," Bio Medical Wastage Charges
Dr Bio Medical Wastage Charges
Cr indian Oversaas Bank -193$/0200 /0000147$

Cr lndian 0vsrssas 8ank.1936/0200 /0000/475

Dr Bio Medical Wastage Charges
Cr TDS Payable Contract
Cr intiian Ovorsoas Bank - 1336 I 0200 I 0000 , {it
Dr Bio MedicalWastage Charges
Cr' indian Ovsrssas Bank -1936102001000014i5

Dr" Bio Medical Wastage Clrarges
Cr lndian 0verseas Bank -1936 / 0200 / 0000 / 475

Dr 8io Medical Wastage Charges
Cr TDS Payable Contract
Cr lndian 0versoas Bank - 1936 / 0200 i 0000 I 476

Dr Bio Medical Wastage Charges

Debit redit

1,63,603.00 1,63,603.36

54,610.00

58,759.96

66,467.00

62,472.40
67,015.55

67,015.00
62,472.4O

61,351.00
1,096.00

60,255.00

66,1 '10 00
66,1 10.00

53,900.00

72,050.00
52,93e.00

963.00
72,050.00

85,67s.00

7,26,339.00
85,674.87

8,12,013.87

9,1?,013,Q7 9,12,013.87

85,674.87

1,530.00
84,145.00

77,246.00

85,058.00

83,042.00

69,823.00

70,093.00

68,101.00

64,020.0a

53,862.00

1,160.50
979.00

63,761.00

70,516.00
63,827.00

8,57,163.50 8,57,163.27

30-Apr-23
16-May-23

30-May-23
',l3-Jun-23

30-Jun-23

' 6 
-r'::!- 13

31-Jul-23
14-Aug-23

31-Aug-23
1 4-Sep-23

30-Sep-23
16-Ocl-23
31-Ocr-z3
15-Nov-23

30-Nov"23
1(-l-\an-?"

31 -Dec-23
1-Jao-?4

1-Apr-23
17-Apr-23

J r-\.,iril-24

12-Feb-24

28-Feb-21
14-Mar-24
30-tu1ar-24

Cr Closing Balance

Dr Opening Balance

Cr TDS Payable Contract
Cr lndian 0versEas Eank -193610200 100001475

Dr Bio Medical Wastage Charges
Cr lndian 0verseas Bank - 1936 I 0200 I 0000 / 47$

Dr House Keeping Ssrvice Chargas
Cr lndian Overssas Bank-1936/0200/0000 1475

Dr Bio Medical Wastage Charges
,r,i:,ir, - rCiirlJ: EaliX - ItJo , ululj , UUIjU , 4, C

Dr Bio Medical \Jastage Gharges
Cr lndian Overseas Bank-1936 I 0200 100001475

Dr Bio Medical Wastage Charges
Cr lndian Overssas Bank - I 936 / 0200 I 0000 / 4ia

Dr Bio MedicalWastage Charges
Cr lndian Overssas Bank-1936,0200,00001{75

Dr Bio Medical \nJastage Charges
Cr lndian 0verseas Bank - 1936 / 0200 I 0000 / 475

Dr Bio MedicalWastage Charges
Cr lndian OvErsoas Eank - 1$36 / 0200 / 0000 I 475

Dr 8io MedicalWastage Charges
Cr TDS Payable Contract
Cr TDS Payable Contract
Dr Bio ft4ecjicaiWastage Charges
Cr lndian 0verssas Bank - 1336 i 0200 / 0000 / 47i
Dt 3io Medical \Nastage Charges
Cr lndian 0vsrsoas Bank -1936 /0200 /0000/475
Ci' lnciian 0vorseas Bank -1916 I 0200 I 0000 1475

77,246.00

85,057.00

83,042.00

69,823.00

70,092.60

68,101.80

64,020.00

54,841.00

64,988.00

63,761.00

70,516.00

Carrted Over

continued...
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Gem Hospital and Research Centre (Chennai)
G J Multiclave lndia Private Limited

Date Particulars
Account : 1 18 to 25-Oct-24

Vch Type

4P

No. Debit Credit

Brought Forward

31-Mar-24 Dr Bio Medical Wastage Charges

Cr Closing Balance

1-Apr-24 Dr Opening Balance

Journal

Payment
Journal
Payment
Journal
Payment
Journal
Payment
Journal
Payment
Journal
Payment

8,57,163.50 8,57,163.27

70,540.00

8,57,163.50 9,27,703.27
539.77
703.27 I ,7A3.27

70,540.00

70,455.00

64,697.00

58,394.00

62,728.O0

99,883.00

77,108.00

5,03,805.00 ,03,804
0.78

5,03,805.00 5,03,805.00

'i7-apr-24 Cr
30-Apr-24 Dr
l5-May-24 Qp

3'1-May-24 [g
15-Jun-24 Cr
30-Jun-24 Dr
18-Jul-24 Cr
;r1-Jul-24 Dr

1a-Aug-24 f,p
3'1-Aug-24 Dr
12-Sep-24 Cr

indian Ovorseas Bank - 1 936 / 0200 I 0000 / 475

Bio Medical Wastage Charges
lndian Overseas Bank .1936 /0200 / 0000 1475

Bio Medical Wastage Charges
Indian Overseas Bank - 1336 I 0200 / 0000 I 475

Bio Medical Wastage Charges
Indian Overseas Bank .1935 / 0200 I 0000 I 475

Bio Medical Wastage Charges
lndian Ovorsaas Bank .1936 / 0200 I 0000 I 475

Bio Medical WaStage Chafges
lndian Overseas Bank - 1930 / 0200 I 0000 / 475

70,539.77

70,455.00

64,697.00

58,394.00

62,727.54

99,882.95

77,108.0030-Sep-24 Dr Bio Medical Wastage Charges Journal
16-Oci-24 Cr lndian 0varseas Bank -'1936 / 0200 I0000 /475 Payment

Dr Closing Balance
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Gem Hospital and Research Gentre (Chennai)
45A, Pankajamill Road

Ramanathapuram
Coimbatore

Srinivas Waste Management Solutions Private Limited
Ledger Account

1-Apr-24 to 31-Mar-25

Page 1

Date Particulars Vch

Dr House Keeping Service Charges Journal
New Ref SWrtSr24.25r1291 13,108.00 Gr

Cr lndian 0verseas Bank - 1936 I 0200 / 0000 I4i5 Payment
Agst Ref SW1|S,21.25,1294 13,108.00 Dr

Dr House Keeping $ervice Charges Journal
New Ref SWMS/24.25/1614 24,576.00 Cr

Cr lndian 0verseas Bank - ,1936 
/ 0200,0000,475 Payment

Agst Ref 8WMS124.25,1611 24,576.00 Dr

Dr House Keeping Servioe Charges Journa!
New Ref Sm,ls/21-25r2051 24,576.00 Cr

Cr lndian Overseas Bank - 1936 I 0200 , 0000 , 475 Payment
Agst Ref SWMS/21-25,2051 24,576.00 Dr

Dr House Keeping Service Gharges Journal
New Ref SWMS/24.25/2198 24,576.00 Cr

Cr lndian Ovorseas Bank -193610200,0000,176 Payment
Agst Ref SWIUS/21-25,2498 24,576.00 Dr

Dr House Keeping Service Charges Journal
New Ref StJl,ffiSn4-25n942 24,576.00 Cr

0r Glosing Balance

Vch No. Debit Credit

13,108.00

1 3,108.00

24,576.00

24,576.00

24,576.O0

24,576.OO

24,576.00

24,576.00

24,576.OO

86,836.00
24,576.04

1,11,412.00

1,11,412.00 1,11,412.40

30-Jun-24

18-Jul-24

31-Jut-24

14-Aug-24

31-Aug-24

12-Sep-24

30-Sep-24

16-Oct-24

31-Ocl-24
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fAililLft,lDU l,{ri.l{;I

PETITION RECEIPT

Policc Slaliotl THARAMANI Dislricl: ADYAR

1 , l)alr: E 'I tmc ot tlcceipt :

2. Placc ol Occurrcnce :

3. Pclilroncr :

CSF No 7 45,2024

30 09 2024 12:00

GEM I IOSPITAL, THARAMANI

MANIKANDAN

,]

. ADMIN, GEM HOSPITAL, NO.228I2A2, MGH BOAD, PERUNG[]DI CHFNNAI !'6

4 . Counlct Pclitioncr :

5. countc, Pclitioner Descriprion : ASHoK KUMAB

ti _ Nalure ol rhc Pcrilion : MlscELLANEous

7 . Modc ot lntormation :

3 5,sr ot thc Petilion :

nirtjr,,iri Gg[: rogrirgtalro6n66ru96\) elldlotr =9JlI r-i6rflqrrliigt orgoiplrrualrb rnqSrin]arrr)ff)6dl

,.: rilrhr r,,rporr6r!',611 (General Waste) or$yrogtprrr/[ Disposal Contractetr t,irq or$)iig

r,, i 1r!r,, il l;6r I I b $1,18 coeu u9 eit -npp o 5! a ;o6D6rr st(, rii{b rr6ul

lii tUi,rp, rr t),6) I r b pr . a r rg ri,ena; er@rilgrbr r rq r*1urrr;,

goeopuQeb Disposal Cluuru r

Thunrb lmpression .' Signalurc ol lhe Petilioner nalure

( DI-IARMADUHAI -SUt] INSI'LlC I OII
oF POr-rcE 101

3(
t''t.-nsc Vtstt ttilD..icscrviccs.tnpolicc.gov in lo know tho lalcsl slalus ol yaut pcltlon using (:Sll /.i5 20?1

\zy
Il o I e

t

,l

@
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FIRST INFORMATION REPORT
ppdr peod Aflierc
{Under Sectlon 154 Cr.P.C)

{g,p,ofl.6lpn.rftflq 15a ${il' 
'0}

;

TAMIL NADU POTICE

TNTEGfATEO INVESTIGATIoN FORM-l

c 19471e84

I

Oatd: 28-1O-2024
1. Districl: ADYAR

onorLuLir

2.Act(s)
euuLb
iiEtxrnarrYA NYAYA sANHlrA (BNs)' 2023

3. (a) occurrence ol Ollence Day:FRIDAY

oDP FsFor Pro
Time Period: Belween

Gpr etmol

(b) lnformation received at PS' 2a-1o-2o24

Date:"1;dr.i, $loou$ppg pseueb 6lou$p pneh

4- fype of lnformationiwRlrTEN
paoaSlek euoc

PS: THARAMANI YEAT

anosU $)oouLb .?tofiO

2024 FtRNo.225

@.F.at' qeto

Date From:01-o3-2o24
pneir goPeir

Time from:
Gpotb glPdo

Time: 20.30 Hrg
GprrLb

& 2.5
Km

To:
-a

pndn atalrT
Time To:
Gpqb anav

(c) General DiarY Refere.ncei,
Gl ungl pnuqgfl uriletu upal s.GlorrLb

Time:
Gpta *

6ft611

Beat.Number:
g)@g& e"ne.ldl 6tei8

t

Seclions
6lrf'lalsch

272

BHAAATHINAGAR-

Dale 30-f6,-2024

No(s)
lr

Enlry
qeilr

5.Place of O"currence: (a) Direction and Distance lrom PS: souTH
;;; ff #;Gl1 n- ol 5r b*'pp dr opSr aei:o meLl sn rGp Lb' a$peneq Lb

(b) Address: MGR SALA,, GEM HoSptTAL
GDE d rt1

(c) ln case, outside limit of this Police Station,then the Name of P'S: 
- *Dist

$&erocirpoou,rcraranoBsuunopu$5:@qgrilSronugldr.ar;iporouglail,et;iipen.p6uu.rrtnnor.rl:urb
6. Complainant/,nformant (a) Name: MANIKANDAN (c) Date/Year of^Birth: (d) Nationality

@pp@enpuSuu trltfi I p66ra)pppaln 61uu'ln ' prdr I oppp +"1"O pnuraantb

(b) Father's/Husband's Name :

p$ap t awai Gluui
(e) Passoort No.: Dats of lssue: Place of lssue:

'6;"fi-;,i6 ;GlE-6;, -oi* agdrstu.u pnch er:prirsriuLu @urb
(f) Occupation: '
Grpng! ei;

(g) Address: ADMIN, GEM HOSPITAL, NO.22812A2, MGR ROAD, PEBUNGUDI' CHENNAI- 96 .

goaarfl
7. Details of Known/Suspected/Unknown accused with full particulars

apfl$5 / guuunrrqrgdtu I ctliturq15$prri: enruuL.iur.-eurfleh gl(g)6DLourn6Ir e$er.rTriraeir

INDIA
:

:

l li

ASHOK

8. Reasons for

9. Particulars ot
smonruuLr /

sto I e n/l nvo lved:
Glen$gtrisofl ein c6l er q Lb

by the complainant/lnformant:
goorgru9luupeir pea:o Glon@t u$leir pnropd

*

'I 0. Total value of properties slolen/lnvolved:
aflotrLU!LL / smer9l!lgsirmnm Glor$gd;e offein Glorpp o$)Oq

1 1. fnquest Reportl Un-nalural death Case No. lf any:
Om e$anrToan .ot$t&aa / Stu!ms61g onpren Stgruq oewr qGpglLb 6tqpgnd, il

PS: THABAMANT (ADYAR) (v4.s)

2tA -1 Fy pc.1') 20,7 0,2o0 +3 C pt -23.12.2022-{HPl7-t )

FlRt{o. 22s/2024

I

1
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I

-.:!-.--

s

P

'l 2. FIR Gontents :

gope! peeue! etd)&orcu$ein algii;er.i:

Sir submitted : 
r 6-ti i police station

dn 30.09.2024 at 12.00 hrs While, Sub lnspector of Police, 'j-13 tharaman . : :

*
was on duty received the complaint from one Manikandan and CSB No' 74512024 was

registered and while the investigation was on the process, FIR Jl3 p'S Crlme No' 225/2024

was registered on Today zg.1o.zoz4at 20.30 hrs, and the Complaint is as follows as To The

lnspector o.f,,Police, Taramani police Sration. Dear Sir. GEM Hospital General Waste Disposal

M/S Ashok Waste Paper Mart Dumping the waste in Rrblic places Flegarding 1. The GEM

Hospital situated at MGR Fload Perungudi, is a 180 Ueai Ututti speciality hospital. 2-We are

in corrtract with one MiS G.J Multiclave in regard with the disposal of Biomedicll,Was!e. 3.

We had als0 engaged on M/SAshok Waste Paper Mart, No 10/A, Valluvar Street, West,b'nes

Road, Saidapet, Chennai-600 015 Contact Number-984.0642128 tor the disposal of general

waste frorn Oecember 2019 and have been paying them Rs 24,5OO per month regularly.4.

Through they have served us for long, of late the services have been sub opti,onal. So w.e

t'erminatedrhis contract in Jtne 2024 and have enlered in to contract with M/S Srinivas

Waste Management Solutions Pvt. Ltd.5. We are afraid.that M/SAshok waste Paper Mart is

dumping our general wastes in public places which they have been storing. This causes a

lot of hardships for us. 6. We request you to take suitable action in this regards: Thanking;' 'i. ', ,l -
you,.Yours Sincerely Sd/- ****'( Manikandan

Sir, Received the complaint on 30.09.2024 al12.00 hrs ancl Registered CSR No. 745t2O24

and then 28.1O.2024 at 20.30 hrs, registered a FIR J-'13 Taramani police station crime No:
':; ,.i . ! :i
,d,zstzoz+ IUS 272 BNS and the case is taken for investigation. The originatlpd'tition dtbng

with the complainant petition is send to 18th MM Court Saidapet and other Copies send to

concerned officers.

13. Action Taken: Since the abovo report reveals Commission ot Ollence(s) u/s as mentioned in item No.2. registered
case and took up the lnvestlgation'

cr@ee uuru pueurq&ene .: GoGo 1g1itp qgoenpuSerleir ,a-etarora: Orfteq 2 -eil r.puuuu eLu r.grfloluuqu.rnol gf pone euprig u$lo1 Gle Og,
qdstrOat&(g 6O ji5jiA6tr.it*iruiLSJ

FIR read over lo the Com plainant/lnf ormant, admitted to be correclly recorded and a copy given to the
Comolainant/lnformant f ree of cost.
Clg,5 gppgccnpu9uuneng&1g I peeueir ppFol(D&(9 uq$g8enur+' etgl erflu.rne crlgrpuuu@ @guupne o0pu&Glsrcirmuuu@, erpeinurq

peri.r geirgr $ euo:oo na 61an@Batuuugr
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PS: THARAMANI (ADYAR) (va's) FIR No. 225t2024
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15. Date & Tims of dospatch to tho court: 20-10-2024
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Proc. No. T3ffNPCB/F.022512/8MW2024-2 Dated: 17.10.2024

Sub: TNPCB- Hospitals - M/s. GEM Hospital and Research Centre Pvt. Ltd, S.F.

No.227l2C2A & 22812A2, Perungudi Village, Sholinganallur Taluk, Chennai

district- Show Cause Notice underSection 5 of the Environment (Protection)Act,

1986 issued for the violation of provisions of the Bio-medical Waste
lvlanagement Rules, 20'16 as amended - Regarding.

Ref: 1. Bio-medicalWaste Management Rules, 2016
2. P roc. No. DEE/TN PC B/CHS/F .2022lRLlW &N2024 dated 251 0912024

3. DEEIMMN Lr. No. DEE/TNPCB/MIMN/BIUW2O24 dated 2510912024

4. News flashed in the daily News Paper -Dinamalar & The Hindu Tamil dated

25.05.2024
5. Unit's reply dated 26.09.2024
6, Lr. No. F.No. 20221 DEE/ CHS/ TNPCB/ BMW ComplainV EPN2024 daled

01.10.2024
7. Lr. No. F.No. 20221 DEEi CHS/ TNPCB/ BMW ComplainU ECl2024 dated

07.10.2024
8. Proc. No. T3/TNPCBIF.022512lBMWl2A24-1 Dated: 17.10.2024

Whereas, the Ministry of Environment, Forest and Climate Change, Govt. of lndia,

in exercise of the powers conferred by Section 6,8 and 25 of the Environment (Protection)

Act, 1986 (29 of 1986) notified the Bio-Medical Waste lVlanagement Rules,2016 and

amended in 2019.

Whereas, based on the telephonic message received on 24.09.2024 regarding

dumping of BMW along with solid waste found in an open area along Pallavaram Radial

Road adjacent to Pallavaram Periya Eri causing alr pollution and health hazards, the

TNPCB officials have inspected the said site and reported that around 200kgs to 500kgs

of Bio Medicalwaste was recovered from the said dumping area pertaining to the HCF

lVl/s. GEM Hospital and Research Centre Pfi. Ltd, S.F. No.227/2C24 & 2281242,

Perungudi Village, Sholinganallur Taluk, Chennai districtand the same has been sent to

CBMWTF lVl/s. GJ Multiclave lndia Pvt. Ltd., Chengalpattu fortreatment and disposal.

Whereas, the HCF lM/s. GEM Hospital and Research Centre Pvt. Ltd, Chennai

district was inspected on 2410912024 by the TNPCB officials.

Whereas, vide reference 2ndcited, a Show Cause notice was issued to the HCF

l\tlls. GEM Hospital and Research Centre Pvt. Ltd, Chennai district for the violations stated

therein. Also, vide reference 8th cited directions under section 5 of E(P) Act, 1986 was

issued to the said HCF to comply with certain conditions.

Whereas, the DEE, Chennai (South) vide reference 7th cited has recommended

for the levy of Environmental Compensation for the period 01.11.2023 lo 24.09.2024

against the said HCFfor the following non-compliance of BM\A/NI Rules, 2016:

No.76, MOUNT SALA', GUINDY CHENNAI- 600 032.
Tet '. A44-2.2353134 - 139 Fax : 044-22353068
Email : tnpcb-chn@gov.in Web : tnpcb.gov.in
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i) lmproper segregation of generated BMW as per color coded system

prescribed under BMWM Rules, 2016.

ii) Non-Compliance to other responsibiiities as stipulated for Health Care

Facilities under BMWM Rules, 2016.

Whereas, as perthe G.O (Ms.) No.77 dated 28.10.2024,Lhe TNPCB has assessed

the Environmental Compensation of Rs. 28,78,7501- (Rupees Twenty Eight Lakhs

Seventy Eight Thousand Seven Hundred and Fifty only) to the HCF for the period

01.11 .2023 to 24.09.2024 based on the CPCB methodology for assessing Environmental

Cclnrpensation for the Health Care Facilities for the non-compliances of the Bio-medical

waste l\4anagement Ruies, 2016.

Now, therefore, in view of the above facts and in exercise of the powers delegated

to TNPCB, under Section 5 of the Environment (Protection) Act 1986, you are hereby

directed to show cause as to why the Board shall not recover the Environmental

Compensation of Rs. 28,78,7501- for the period 01.11.2023 to 24.09.2024 against you

for the non-compliance of the provisions of the Biomedical Waste [Vlanagement Rules,

20'1 6 as amended A reply to the show cause notice shall be furnished so as to reach to

this of,rice within 15 days from the receipt of this notice, failing which the TNPCB will be

constrained to initiate action as deemed necessary and appropriate in the circumstances

under the Environment (Protection) Act 1986, as amended.

The receipt of this proceeding shall be acknowledged.
rl

'.r$;,-
for Chai--rYfl4f&on

.{t - .', f,^f,". 1y.r
"*.o"ro\,." 

r.
To

The Dean,
tt//s. GEM Hospital and Research Centre Pvt. Ltd,
S.F No.227 IZCZA & 22812A2,
Perungudi Village, Sholinganallur Taluk,
Chennai district

Copy submitted to

The Additional Chief Secretary to Government,
Health and Family Welfare
Department, Govt. of Tamil Nadu
Secretariat, Chennai- 600009.

Copy to

1 The Joint Chief Environmental Engineer (M),
Tamil Nadu Pollution Control Board,
Chengalpail'u.

2 The District Environmental Engineer
Tamil Nadu Pollution Control Board,
Chennai (South).

3. File Copy

^\
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Proc. No. T3/TNPCB/F,022512/BMW2024-1, Dated: 17.10.2024

Sub: TNPCB - Hospitals - Bio-Medical Waste Management -M/s. GEIV Hospital
and Research Centre Pvt. Ltd, S.F. No.227l2C2A & 22812A2, Perungudi
Village, Sholinganallur Taluk, Chennai district - Directions under Section 5
of Environmental (Protection) Act,'1986 issued- Regarding.

Ref: 1 . Bio-medical Waste Management Rules, 20'16

2. P roc. N o. D EEITN PC BIC H S/F .20221 RLM &N2024 dated 25 I 09 12024

3. DEE/IMIMN Lr. No. DEE/TNPCB/MMN/8MW2024 dated 2514912024

4. News flashed in the daily News Paper -Dinamalar & The Hindu Tamil
dated 25.09.2024

5. Unit's reply dated 26.49.2024
6. Lr. No. F.No. 20221 DEEi CHS/ TNPCB/ BMW/ ComplainV EPN2A24

dated o1 '10'2024 
***r******

Whereas, the Biomedical Waste (fvlanagement & Handling) Rules, 1998, was

notified under the provisions of section 6, 8 and 25 of the Environment (Protection) Act,

1 986.

Whereas, the il/linistry of Environment Forest and Climate Change, Government

of lndia has notified the Bio MedicalWaste Management Rules, 2016 in supersession of

the Bio h,4edicalWaste l\llanagementand Handling Rules, 1998 on 28th March 2016.

Whereas, Rule 4(a) of the BMWM Rules, 2016 prescribes that the Occupier shall

take all necessary steps to ensure that bio-medical waste is handled without any

adverse effect to human health and the environment and in accordance with these

rules.

Whereas, Rule 4(b) of the BMWM Rules, 2016 prescribes that the Occupier shall

make a provision within the premises for a safe, ventilated and secured location for

storage of segregated biomedical waste in colored bags or containers in the manner as

specified ln Schedule I, to ensure that there shall be no secondary handling, pilferage of

recyclables or inadvertent scattering or spillage by animals and the bio-medical waste

from such place or premises shall be directly transported in the manner as prescribed in

these rules to the common bio-medical waste treatment facility or for the appropriate

treatment and disposal, as the case may be, in the manner as prescribed in Schedule l.

Whereas, Rule 4(e) of the BMWM Rules, 2016 prescribes that the occupier shall

dispose of solid waste other than bio-medical waste in accordance with the provisions of

respective waste management rules made under the relevant laws and amended from

time to time.

Whereas, Rule 4(0 of the BMWM Rules, 2016 prescribes that the occupier shall

not to give treated bio-medicalwaste with municipal solid waste.

....i,

d{si Is#Rmt

lrlr:. 76, tu{OUNT SALA!, GUll'lDY, CHENNAI - 600 C3I.

T*l : *44-22353'134 - 139 F*x :044-223530S3
[rr":ail : inpeb-ci:*@gcv.in Vrleb : tnpcb.gcv i'r
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Whereas, Rule 4(n) of the BMWM Rules, 2016 prescribes that the occupier shall

maintain and update on day-to-day basis the bio-medical waste management register

and display the monthly record on its website according to the bio-medical waste

generated in terms of category and color coding as specified in Schedule I.

Whereas, as per Rule 7(2), the occupier of the HCF has to hand over the

segregated biomedical waste as per the Schedule-l to common bio-medical

wastetreatment facility for treatment, processing and final disposal.

Whereas, as per Rule 8(1), no untreated bio-medical waste shall be mixed with

other wastes.

Whereas, as per Rule 8(2),the bio-medical waste shall be, segregated into

containers or bags at the point of generation in accordance with Schedule I prior to its

storage, transportation, treatment and d isposal.

Whereas, based on the telephonic message received on 24.09.2024 regarding

dumping of BMW along with solid waste found in an open area along Pallavaram Radial

Road adjacent to Pallavaram Periya Eri causing air pollution and health hazards, the

TNPCB officials have inspected the said site and reported that around 200kgs to

500kgs of Bio Medical waste was recovered from the said dumping area pertaining to

the HCFs M/s. GEM Hospital and Research Centre Pvt. Ltd, Chennai district and the

same has been sent to CBMWTF lt//s. GJ Multiclave lndia Pvt. Ltd., Chengalpattu for

treatment and disposal.

Whereas, the HCF M/s. GEM Hospital and Research Centre Pvt. Ltd, Chennai

district was inspected on 2410912024 by the TNPCB officials and the DEE/CHS vide

letter dated 111A12024 has stated the following:

1) lt is ascertained that due to improper handling and non-segregation of

BMW and Solid waste by the said HCF earlier, the BMW might go mixed

up with the general Solid Waste and disposed illegally by the general Solid

Waste vendor.

2) A SCN vide proc. Dated 2510912024 under section 25 of Water (P&CP)

Act, 1974 and under section 21 of Air (P&CP)Act, 198'1 as amended was

issued to the said HCF.

3) Based on the units reply daled 27/0912024 it was ascertained that earlier

due to improper handling and non-segregation of BIt/lW and solid waste by

the unit's authorities, the BMW got mixed with up with the general solid

waste and disposed to the general Sotid waste vendor [ttl/s. Ashok Waste

Paper Mart.

4) Later, the general Solid Waste vendor Mr. Ashok Kumar residing at No

10/8, Valluvar Street, Jones Road, Saidapet, Chennai-600015 has

vacated his rented dump yard without clearing the waste dumped for

years together.
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5) The present owner of the premises has cleared the general solid waste

storage yard with unauthorized vendor which has resulted in the dumping

of the general solid waste mixed with BMW in the public place (along

Pallavaram Radial Road adjacent to Pallavaram Periya Eri) of about 200kgs

of BNIW from the said dumping area pertaining to the HCF

h//s. GEIV Hospital and Research Centre Pvt. Ltd, Chennai district.

6) The DEE/MMN vide letter dated 2510912024 has informed that in the

complaint site, hospital records, hospital prescription sheets, Letter head,

BMW, Hospital domestic waste and other details of the HCF

M/s. GEM Hospital and Research Centre Pvt. Ltd, Chennai district were

found in the illegally dumped waste.

Whereas, the HCF has furnished its reply to the show cause notice vide letters

dated 26.09 .2024 which was not satisfactory.

ln view of the above, DEE/CHS has recommended for the issue of following

Directions under section 5 of the Environment (Protection) Act, 1986 for the non-

compliance of Biomedical Waste Management Rules, 2016 and for contravening

conditions imposed in the consent order issued under section 25 of the Water (P & CP)

AcL 1974 as amended.

Therdfore, in exercise of the powers conferred under section 5 of Environment

(Protection) Act, 1986 as amended, the Board hereby issues direction to the M/s. GEM

Hospital and Research Centre Pvt. Ltd, S.F. No.227|2CZA &22812A2, Perungudi Village,

Sholinganallur Taluk, Chennai district for strict compliance of the foltowing within one

month period of time:

1) The HCF shall comply with the BMWM Rules, 2016 as amended in 2018 at

alltimes.

2) The BMW generated from the HCF shall be disposed only through Common

Bio lVledical Waste Treatment Facilities and shall ensure that no BMW is

disposed unauthorized/mixed with solid waste.

3) The HCF shall ensure that the BMW is segregated in colour coded bags at

the point of generation in accordance with Schedule I prior to its storage,

transportation, treatment and disposal to CBMWTF.

4) The HCF shall ensure that the recyclable contaminated waste and glass-

wares shall be sent to the CBMWTF only for further treatment and disposal;

and the details of the record for the same shall be sent to ihe Board every

month,

No. 76, MOUNT SALAI, GUINDY CHENhIAI- 600 032.
Tel:044-22353134 - 139 Fax :A44-22353A68
Ernail : tnpcb-chn@gov.in Web : tnpcb-gov.in
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The HCF shall maintain and update on day to day basis the bio-medical

waste management register and display the monthly record on its website

according to the bio-medical waste generated in terms of category and

colour coding as specified in Schedule l.

The HCF shall provide periodical training to all its health care workers and

others involved in handling of BMW.

The HCF shall ensure the bar coded colored bags issued by CBMWTF are

used only for disposing of BMW and shall maintain record for Bar coded

bags obtained and disposed to CBMWTF.

The HCF shall segregate and store the plastic waste generated in

accordance with the SWM Rules, 2016 and handover segregated wastes

to authorized waste processing or disposal facilities or deposition centres

either on its own or through the authorized waste collection agency; and the

records for the same shall be sent to the Board every month.

The HCF shall register in the TNPCB Blo Medical online web portal

(OBMWMS)/mobile app, shall provide the pick-up request only through the

app/web portal and shall use the app on daily basis for report generation.

Failure to comply with the above said directions, will lead to issue of further

directions which may include closure and stoppage of power supply to the HCFs

undersection 5 of Environment (Protection)Act, 1986 as amended.

The receipt of this proceeding shall be acknowledged

5)

6)

7)

8)

e)

'S)tWTo
The Dean,
I\rlls. GEM Hospital and Research Centre Pvt. Ltd,
S. F. Nlo.227 l2C2A & 228t242,
Perungudi Village, Sholinganallur Taluk,
Chennai district

Copy submitted to
The Additional Chief Secretary to Government,
Health and Family Welfare
Department, Govt. of Tamil Nadu
Secretariat, Chennai- 600009.

Copy to

1. The Joint Chief Environmental Engineer (M),
Tamil Nadu Pollution Control Board,
Cnengalpattu.

2. The District Environmental Engineer
Tamil Nadu Pollution Control Board,
Chennai (South).

3. File Copy

1

96



(Y)r
GEM

GEM HOSPITAL
HOSPITAL Institute of Gastroenterology & Laparostopl'

228!2A2. tul.G.R Road, Perungudi. Chennai- 600 OSE i chennai@geminstitute.in

wwugemhospitals.com

25.rA.2024

'l'o

I ltc (-hairptrst',rt

'lanril Naciu pollution (lorrtnrl l]oard

76. \4ount Salai.

(lriindr. Chcnrrai 6000i2

Iicspccled \laclarn.

Suh: G Flll Ilospital - llcrungudi - TNPCII - Show Cnuse l{oticc- Iteply - Regarding

Ik:l':

L I'R(X . No.'l'j/'l'Nl'}Cllr'l:.0225 I 2,/IIMW/2024-2 l)atcd 17 1 1 012024
2. I)l{O('. No. I)l:l:i'l'NI'}CI}i('llSn: 2A2T Itl.iwl2024 I)ated 75/Aql20Z4
3. -ltcpl.r llrrnr thc (il:\4 Iloslrital dated 2610912024

[{ cspcctcd \'l rtclurtr.

'l'hc (il:!\,'1 hospital is an ir:tcrrrationally rcnou'ncd hr>spiial and is known to have

irttrtrduced laparoscopic surgery in Southern Irrdia fbr the first linrc in 1991. Its fbunder
clrainnan l)r.( . Palanivelu has been an avid tcachcr and an innovator in surgerl,- and in
rccognition o1'that thc Govt ol'lndia has arvarded thc prestigious Dr.l].C, I{oy award by two
l)r'csicicnts ot'lnclia. thc llrst timc in 200{l and tlrc sccond tirlc in 2015. IIc has bccn thc l}rcsidcnt
ol'sclcritl national ancl inlcrnational sr-rrgical societies u'hich include the prestigious" 90 ycars
trItl Ass<rciation ol'Surgcons ol' India.

I hunrhlv suhrrrit that all these ma1,' not be rclevant in thc prcscnt context,

I lirrthcr subrnit tliat this hospital's rnission is to carrl'oul his vision of treating patients
itt un cthical u'a1 and running thc institution in compliancc u,ith the law's ol'the country,

( )trr Iltrrrt[rlc srrl'rrnissit)lts lrc-

l. \\'c lirllou tlrc l]\1\\'\,1 [(ulcs 2016 Complctclf irr lcttcr and sprit
2. Wc arc disposing our llM\f' orrlr. through the govcrnment appror.cd contractor M/S

(i..1. \4ulticlavc (lndia) I'r't Ltcl and we arc cnsuring that thc IIMW do not get mixcd
rvitlr thc gcrrcraI solid r.r-astc

3. \\Ic assurc that u,c scgrca.atc the l]lV{W in colour codecl bags at thc parl r.l1'gcncration
accorclanc:s rvith thc schcdulc I. prior to its storagc and disposc rvith thc help of C..T.

\iulticlavc. 'l'hc data regarding this is maintained.

-- Coloproctology

" Hernia Surgery

* Hepato Pancreato Biliary Surgery . Endogynecology " Preventive Gastro Care . Digestive Cancer

* Scarless Surgery " Advanced Endoscopy * 0besity & Diabetes , Liver Clinic -, Urocare
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GEM HOSPITAL
Institute of Gastroenterology & Laparoscopy

228!242, tt4.G,R Boad, Perungudi, Chennai- 600 036 | chennai@geminstitute.in

www.gemlospilals.com

'1. \\'c suhnrit tlrat lr'e are imparling necessary training in this rcgard to all our staff
pcritrrlicallr .

5, \\'c irssurc that thc l'NP(:l] lliornedical mobile app rvill bc fulll'uscd.
6. t'hc (il:\{ hospital has bccn cngaging }4/S Ashok Wastc l}aper Mart. No 10/A Valluvar

strcci. rrcst.fones Iilrad. Saidapct. (-'lrcnrrai 600015 lbr disposing thc gcncral rvastc and
havc bcen pavirrg thcrrr ll-s 2-1.-i00 per monlh lceularl-r. lronr l)cccrrrbcr 20lg.Irrom
.ltrl1 3()3J. uu hilvc cngagcil l\,liS Srinivas Wastc Managcmcnt solutions PVI'[-td and
paving thcrtr rcgularll'lor tlrcir scrvices. Wc havc dala aboul thc quantum olmaterial
tltcsc cotttpartics lralc bccn takirrg ll'our us.

1. 'l'his hcing thc situation. thcrc i.s no nccd lor us to shili an\'\\'astc ntatcrial out olour
carrirus and uc alljrm that (il:\4 hospital has ncvcrcarricd al4,w'aste matcrial outside
its canrpus 0n orlr.tlw'r'I.

ln'l'hc light ol'all thc abovc mcntioned lacts, rvc rcqucst the Ilonblc Chairperson and
thc l'\l'('11 to look into our case kindly and takc sr-ritable action.

Wc lravc cncloscd thc rclcr,ant data regarding the agrecment and payrnents made to the
lcrldors.

\\'c also as-surc lirrthcr thal u'c ollcr oursclvcs ftrr anf invcstigatiol'l in this regard

'l'harrking vou.

Regards.

Yours SincerclS'

(iup1 Suhnrittctl to

I . l'he,\dditional Chict'Sccrctan to (irlvcmn:ent.
I Icalth unr-l Ij:-rtnilr \\'clllrc

l. Ihc .loint (-hicl'l:nvironmc-ntal l:ngirtecr (M),
Ianril \adu I'ollutirrn (.outrol Iluarcl. Clrcrrgalpattu

l.'t-hc I)istrict I:rrvironn:crrtal Iinginccr'l'anril Nadu
l)ollution ('orrtrol lloard. (. hcrrnai (South).

)-{\"'l 
z+

DT. S. ASOKAN, M.S.,
- Director-CEO
GEM Hospital& Research Cen(re pvt. Ltd

S.J.lo:22712C2, MGR Main Road,
Perungudi, Chennai-600 096.

" Coloproctology

,' Hernia Surgery

. Hepato Pancreato Biliary Surgery , EndogynecolOgy -= Preventive Gastro Care " Digestive Cancer

* Scarless Surgery " Advanced Endoscopy - Obesity & Diabetes ' Liver Clinic " Urocare
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTH ZONE, CHENNAI

Original Application No. 274 of 2024 (SZ)

IN THE IVIATT.ER OF
\.

I Certify that the contents of this Vakalat
were read out and explained in mY
presence to the Executants in who
appeared perfectly to understand the same
and made hislher/ their signature in my
presence

Executed at Chennai before me this

GEM Hospital& Research Centre Pvt. Ltd.
S. No:227l2C2, MGR Main Road,

Perunqudi. Chennai -600 096.
2th day of December,'2Ci24.

:.\..

j.:

The Tribunal on its own motion Suo Motu
Based on the news item published in

Dinamalar, Chennai Edition dated 25.A9.2024
titled, "Dumping of 05 tons of medicalwaste
in Pallavaram Eri"

Versus

Tamil Nadu Pollution Control Board
& Ors. ...Respondent(s)

We, GEM HOSPITAL REP BY ITS AUTHORIZED SIGNATORY 6th

Respondent herein, in the above Application do hereby appoint and retain M/s.

K.R.NISHANTH, A. AKSHAY KUMAR, S.SATCHITHANANTHAM & M.

LENIN, Advocates of the High Court to appear for me/ us in the above Appeal/

Petition and to conduct and prosecute or defend the same and all proceedings

that may be taken in respect of any applications connected with the same or

any decree or order passed therein including all applications for return of
documents of the receipt of any money that may be payable of me /us in the

said Appeal/Petition and also in appeal under Section 15 of the letters patent

and in applications for Supreme Gourt of lndia and in all applications for review

of Judgment.

S. ASOKAN, M.S.,
Director-CEO

W .{-.
7.{,? lr-

Accepted W.
((

COUNSEL FOR 6TH RESPONDENT

\ \ _.1\ \ a1\ 1\1\a\\1\

.Appellant

uv'

d'
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IN THE MATTER OF 
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based on the news item published in 
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25.09.2024 titled, “Dumping of 05 tons of 
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Versus 
 

Tamil Nadu Pollution Control Board  
& Ors.                 ...Respondent(s) 
 

 

 

 

 

REPLY OF THE 6TH RESPONDENT ALONG WITH ANNEXURES 

 

 

 

 

 

 

 

 

 

 

 

                               M/s.  K.R. NISHANTH  - E.No.708/2014 
                                       A. AKSHAY KUMAR - E.No.1848/2020 
                                       S. SATCHITHANANTHAM - E.No.7267/2021 
                                       M .LENIN  - E.No.2497/2023 
                                          Counsel for 6th Respondent 
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